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1 3 . ,"i3 hrs . 
DELHI ( URBAN AREAS)  TENANTS' 

RELIEF BILL 
The Mini!'tcr of State in the Minis

try of Hom,. Affa i rs ( Shri I>atar ) :  I 
b i ·g  t o  move : 

"That the B i l l  to provide rel ief 
to the tenants of land in the urban 
areas o f the Union territory of 
Delhi , be taken i n to eonsid!'ra
t i on . "  

I t  i� a mearnre o f  limited application . 
As vou are aware, the then Part C 
Stat� Legisla ture passed a detailed 
law deal ing with the land reforms and 
investing the tenants and occupants 
with substantial proprietory rights in 
1 954. Certain vi l lages wen• further 
added by an amending Bil l by th is  
House . But in both these Acts, the 
urban ares wa� purposely excluded 
for the reason that the urban area, as 
the expression shows, was not an agri
cultural area. Therefore, all that 
area was excluded from the operation 
of these land reform Acts which ap
plied to areas entirely rural in 
character. 

So far as the urban area is con
cerned, if was subsequently fownd that 

Bil l  
there were agricultural lands, though 
the extent was not very great. But 
all the same, there were agricultural 
lands a�d there were tenants also 
spread over a number of villages
about 50 villages and parts of about 20 
villages. Inasmuch as the actual ur
banisation has not taken place com
pletely in the sense that all that pro
perty h,3s not yet been completely ac
qu i red by the Government, it was 
considered that until the property was 
duly acquired, the occupants in these 
areas should a lso be entitled to certain 
rights . 

The qu {'St ion then arose a� to whe
ther the l and reforms Act of 1 954 pass
('d by the Delhi Legislature itsel'f 
should be applied or whether a por
tion thereof should be applied or whet
her a new Bill should be brought 
forward taking into account the urban 
cond it ions of this area . As I stated 
the u rban area extends over 50 vi l
lages and parts of  "20 vi llages . The 
actual agricultural land in this area is 
abou t 4.000 acref' .  The total number 
of t enants is about 1 700 i n  this area. 
B u t  actual ly 1 200 are n on-occupancy 
ten ants . In this case, i t  was necessary 
that  some relief ought to be given. 
In t he  case of the rural area, as you 
are aware what  the Legislature did 
bv pass i ng  the Act was to confer 
, ubstantial proprietory rights over the 
t , · n r:n t s  for the reason that it was a 
ru ral a rl'a and the agriculturists or 
the  ! 0nan t s  and occupants were enti-
1 1 ed to s ubstan tial rights as a perma
ll t' n t  mea ,ure . 

So far as the present urban area is 
concerned, as I have pointed out 
already, notifications have been issued 
by the Chief Commissioner of Delh i 
for the purpose of acquiring the lands 
in most of these villages, because 
Delhi has been developing and often
times it was expressed on the ftoor of 
the House that the prices were goine 
up, there was speculation and Gov
ernment ought to acquire more land 
for the purpose of housing or other 
purposP.s. Therefore, last year the 
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Ch ie f  Commissio�er issued a notifi
cat ion under which he told the 
world that about 34,000 acres and odd 
would be u ltimately acquired by Gov
ernment for pub l ic purposes .  I may 
point out that  the urban area that is 
the subj ect-matter of this Bi l l  is  
almost wholly covered by this noti
fication . But the whol e land will not 
be acquired immedia t ely . I t  will be 
acq ui red in certain stages. 

As I answen·d some questions a 
few days ago, then• are certain 
phases. In the first phase, about 8 ,000 
acres are going to be acq uired for the 
purpose for which th i, notification 
.llas been issued. Under thPse circums
tances, we have to make a distinction 
between agricultural land in the rural 
ar r · :1 , for which substantial provision 
.has a lready been made and the ten
ant11 have been given substantial pro
prietary rights and the tenan ts in  
these vi l l ages, whether they should 
also have simi lar rights or ,  whether 
i t  shoul d be of a different type, in 
view of the fact that some rel ief has 
got to be given to them. After cons i
dertng the whole thing and taking 
into accoun t the most important con
sideration , viz., that some time or 
other, either in the immediate future 
or at least in the near future, al l  these 
lands w ill have to be acquired, Gov
ernment considered that it was neces
sary to deal with the question of trans
fer of substantial rights in the urban 
areas, to which this Bi l l  wil l be made 
applicable. 

There were certain difficulties even 
in respect of urban areas where there 
were agricultural lands of over 4,000 
acres in extent and the tenants were 
entitled to certain relief. That is  the 
reason why as the title shows, this 
Bill is brought forward to provide 
rel ief to the tenants of land in the 
urban areas of the Union territory. 
This relief is more or less of two 
types. It is naturally confined to 
agricultural lands in the urban areas. 
The relief that has to be givell to 

them would be generally two--fold in 
nature. Firstly, inasmuch as there was 
no law so far as this area was con
cerned, for preventing evictions, cer
tain agricultural tenants of these lands 
have been evicted . So far as their 
n umber is concerned, 19 tenants have 
actually been evicted through courls, 
and 477 tenants have been evicted 
private ly, because there was no law 
against  f'Viction as such. So, either 
by way of arrangement or otherwise, 
477 tenants were privately evicted. 

Shri Braj Raj Singh ( r'iruzabad ) :  
What is the land affec t Pd  by that ? 

1 4  hrs .  

Shri Datar:  Only 4 .000 acres ,  no t 
much . 1 , 700 a re the total number of 
1.Fnants and the extent of land is 
4,000 acres. Out of 1 ,700 t enants ,  thc�e 
an· some who have got some occu
pancy r ights .  1 , 200 tenants have nut got 
.my oceupancy rights. They are non
occupancy tenants .  Therefore, as I 
was poin t ing  out, in 1 9  cases there 
have been evicti ons th rough courts .  i n  
4 7 7  cases thPre have been evict ions 
pr ivately and 78 cases have now been 
pending before the courts . Under these 
circumstances ,  Governmen t considered. 
tha t. some sort of relief aga inst  evic
t i on ough t to be a l lowed to these 
people so long as these lands are not 
acquired at al l .  I hope the House will 
k indly take into account this fact that 
un ti l these l ands are acquired, some 
rel ief will have to be given to the 
.tenants, more or less during the inter
vening period, as they are agricultural 
tenants. Therefore, this is the first 
type of rel ief that i s to be granted to 
them. The second question is  equally 
important. 

Shri Braj Raj Singh : How much 
land has been affected by th is? The 
hon .  Minister was referring to cases 
of eviction, 477 cases privately and 
1 9  cases through courts . But what is 
the acreage? 

Shri Datar: I have not got that 
figure. I shall try to find it out. But 
the total acreage is only 4,000. 
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Then, the rent that was being re
covered by the l andlords in respect of 
tllese agricultural lands was fairly 
heavy. Generally, as in the rest of 
India before the reforms were intro
duced, the l andlord took one-half of 
the total produce, either in kind or 
in money . This was naturally con
sidered as harsh and unconscionable. 
For that purpose, Government have 
made provi ., ion i n  this Bil l  for l imit
ing the extent of ren t that has to be 
pa id  by a tenant to his l andlord to 
ene-fifth of the produce. As the 
House is awan' ,  when some Act was 
before Parl iament we went in t o  the 
whole question and, a t  the  suggestion 
of a n umber of hon . Members of 
Parl iament,  in stead of giving the 
rf'nt in  terms of assf'ssment of land 
reven ue .  it was given in terms of one
tlfth of the actual produce . The 
same princ ip le  has been followed here 
also.  

Then ,  I sha l l  very br iefly takP the 
House through th is Bi l l .  As i t has been 
pointed out in clause 1 , i t  extends to 
the areas in the Union terri tory of 
Delhi wh ich , immediately before the 
! s t  day of November 1956, were in
cluded in a municipality or in a n oti
fied area under the provisions of the 
Punjab Municipal Act ,  1 9 1 1  or in  a 
can tonment  under the provisions of 
the Cantonments Act, 1 924, but shall 
not apply to the  areas owned by the 
Central Government or the Delhi 
Development Authority constituted 
under the Delhi Development Act, 
1 957. Naturally, when the land has 
been acquired for developing Delhi, it 
ought to be exempted from the provi
sions of this Act. 

Then some definitions have been 
given . Here I would invite the atten
tion of the House to the definition of 
"person under disability", in whose 
cases, for personal cultivation,  the 
land can be taken possession of or, as 
it is technically called, the land 
can be resumed. There are a number 
ef persons who come under "person 
under disability", namely, a widow, a 
minor whose father has died, a 
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woman who is unmarried or who, if 
married• is divorced or judicially 
separated from her husband, a mem-
ber of the Armed Forces,  a person 
incapable of cultivation of land by 
reason of  some physical or mental dis
abili ty, a person prosecuting studies 
in a recognised institution and not 
exceeding 25 years of age and a person 
who is under detention or undergoing 
imprisonment. Na t urally, persons 
under the above categories , cannot 
cu l t ivate land.  The word "tenant" has 
a lso been ddlnC'd. 

Now I would invite the attention of 
th<' Hous<' to c lause 3 ,  which i� 
of th e' opt>ra t ive provisions , 
say� : 

one 
which 

"After the commencl!'ment of 
th is Act,  n o  person shal l be liable 
to be ej ected from any' land held 
by him as ten ant except on one 
or more of the fo l lowing rounds," 

Then the grounds have been given. 
They are : 

"that a decree for arrear of rent 
due in respect of the land remains 
unsat i sfied after the expiry of the 
period al lowed therefor ;"  

We had a similar provision in the 
Land Reforms Act also .  The other 
grounds arc : 

"where rent is payable in kind, 
that he has without sufficient 
cause failed to cultivate the land 
in the manner or to the extent 
customary in the locality in which 
the land is situated : " 

It is one of the objects of land reform 
legislation that the land ought to be 
cultivated. Then , sub-letting is 
considered one of the irregularities. 
Another ground is :  

"that he has used the land in a 
manner which renders it unfit for 
the purpose for which it was let." 

Then, I would invite the attention of 
the House to sub-clause (2) of clause 
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3, particularly i tem { a ) . In the land 
reformli Acts a reference has been 
made to rel ig ious and charitable insti
tutions , and thereunder what has bee!'I 
done is that the rent  that was then 
available to them has been protected 
and the tenants are also protected 
from ejection. Here, in this case, we 
have to t ake in to account two circums
·tancPs . One is  that there ought to be 
sufficien t income for religious and 
charitable i nst itutions to carry on their 
work. Therefore , a prov 1s10n was 
made that  the rent that was then 
a\'a i l able to them ought to be cont inu
ed in the i n tere., t s  of the rel ig ious and 
charitable i nst itutions ,  and the 
ten ant would rema in  in possc�sion . 
Here , in the presen t case, you w i l l  
_find that W t• do  no t  dea l  wi th the 
q lwstion of  trans fpr of t i t le at all . 
All  tha t  we d( ·a l  with is the two-fol d 
rel id-re! id agains t ,  l'V i c t i on and  the 
regulat ion of rent .  

Now, so far as n.• l igious and  chari 
table  inst i tut ions are concerned,  some 
amendmen ts have been given not icP 
of by some hon .  Members.  Possibly , 
they arise from a misapprehension of 
the position in this respect. A sugges
tion tha t  has been made is that all 
the lands i n  the possession o� these 
religious and charitabl e insti tut ions  
.should be exempted from the operat ion 
of this Bi l l . Now, that wou ld  
work harshly upon the tenants if  the 
land has been in pos,ession of the 
tenants . But  we have made a very 
important departure, to which I may 
invite the attention of the  hon . House, 
and that is  in  sub-clause ( 2 )  ( a ) . 
"This is of an entirely d ifferent type . 
The religious and charitable institu
tions have been given some sPt'cial 
right, and i t is like this :  

"In any case where the land
holder is a religious or chari
table institution, on the ground 
that the institution requiries the 
land bona fide for use for a non
afl'lcultural purpose". 

Bill 

This m · ght kindly be noted because 
there are religious and charitable 
inst itution , ,  Hindu, Christian or 
Muslim, who sometimes might 
require this Jand bona fide not for 
the purpose of getting the tenant 
evicted. If the land i s  required bona 
fide for the purpose of the religious 
or char i table institution even though 
that purpose is non-agricultural ,  it has 
been al lowed in th ' s  case for the 
reawn that this is an urban area . So, 
rel ig ' ous or charitab'.e institutions in 
wh ose favour thi s part'cular right has 
bel·n given are entitled to take pos1e1-
sion of land for non-agricultural 
pu rposes .  

There i s  n o  q ues t ion of th e ir taking 
po;;spss i on  of lan d for any agri 
c u l t ura l p u rpose because a rel ' gioui 
or char i tabl e i nst itution, as  you are 
a w :uc,  c annot cult ivate the l and  at al l  
l' Xcepl through i ts st •rvonts .  If at  a l l  
f o r  an agricu tural purpose such a 
resump t i nn  i s  a l l owed it wil l be to the 
dt 'tr ment of the tenant actually in 
pos, l, ;;s i on .  So what has been done so 
fa r as re l ig ious and char i tabl e ins t i 
t u t i on s  are concerned i s  that  the l and 
will con t i nue with the tenant subj ect 
to  t wo restr ict ions as I have pointed 
ou t  and t h c,y w i l l  not be otherwise evi 
cted and the rent w i l l  be duly regu
l ated .  

So,  so far as the tenant 's  rights are 
concenwd, they are safeguarded and 
so far as  the requirements of a 
re · ig iou,  or charitable insti tut ' on are 
concerned, they are also safeguarded 
by g iv ing them the special right of 
taking possession even for a non
agr  · cultural purpose. Th is should be 
noted. 

!\Ir. Dep:1 / y-Speaker : Should it be 
'even for a non-agricultural purpose' 
or only 'for a non-agricultural 
purpose'? 

Shri Datar :  Only for a non-agri
coltural purpose. In the case of an 
agricultural purpose, the difficulty is 
that they cannot cultivate the land 
personally. 
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Mr, Deputy-Speaker: In that case 
why should the tenant be ejected? 
If they want it for agricultural 
purposes, they would have to have it 
cu tivated by somebody. 

Shri Datar:  Here we had to take 
into account two purposes. One is 
that the agricultu ra l  tenant is in 
posse$sion and his rights of possession 
or his rights against evict ion have to 
be protected. Secondly, in this case ,  
i t i s  not a private person ; here you 
have got a religious or charitable 
ins t i tuti on and i t  i s  qui te l ikely that 
it may req u i l'l' thC' po: ;sL·ss iun of this 
land or a port ion  or th i s  l and  for the 
imp lemen ta t ion of a purpos,, wh eh  
111 '1 )  be a n on -agr i c u l t ural  pu rp )Sc' .  
So th i s  i s  a special exempt ; on mack .  
In  the  c a s e  of o the r  l and s  no suc.:11  
exception was made at a l l . Th i s  ha s  
been made  here because t•ven though 
it is Ggricu l tura l  l a nd  i t  i s  i n a n  1 trbJ 11 
an�a . 

Shri Braj Raj Singh : It has been 
m a c! L'  ,:pc• c i a l ly  for De lh i a nd  for n o  
o t her  place i n  1ndia .  

Shri Dala r ·  I t has  bt·cn done in  t l w  
interest oJ lhp rel ig ious and  char  t .1b l e  
inst i tut ions .  In  other cases what  w e  
h n v e  done is tha t we have i::uarantl'ed 
to them the ren t .  The hon . Member 
w i l l  k ind y note that so far as tn" 
La n d  Reforms Acts are concerned, 
we have safeguarded the intcrc ,ts of 
rclig ous and charitable in s t i t u t ions  
by guaranteeing the quantum of ren t .  
In th i s  case, as  i t  i s  an urban area. a 
further c:onc:ession has been allowed 
for enabling them to take po.sses., ion 
of the land provided i t  is regu · red 
bona fide and for a non-agricu · tural 
purpose in furtherance of i ts objects . 
These two expressions may kindly be 
noted. 

Then clause 3 (2) (b)  is in connec
t ion with the disabled persons .  In 
the case of disabled persons the provi
sion is as follows:-

. where the land-holder 
was a person under disability at 
the commencement of the 
tenancy, on the ground · that he 
requires the land bona "fide for 

Bill 
cul tivation by h :mself or 
buifding a dwelling house 

for " 
Again, that also has been included 
because it is an urban area. 

" .  . . a ca tt :e  shed or business 
premises for use by h "mself or any 
member o·f his family and the pro
ceeding for ej ectment is instituted 
within two years from the date 
when he ceases or has ceased to be 
a person under disabi l ; ty . "  

As to when  such  a person under 
disab i l i ty ceases to be disab led has 
been made c lear in the Explanat ion 
which n'ads thus-

"For the purposrs 
t i on ,  thP d i ..;abi . i ty 
�ha l l  cease,-

of this sec
of a person 

1 11 the case of a widow, if she re-
me.rnes . . . . . . . .  . 

: n  the case of a minor, on the 
da t e  of h : s atta ining maj ority ; 

i n  t he t:ase oJ a woman who is 
unmarired or who is divorc
ed or j udicial ly separated . . .  
on the date of her marriage 
or re-marriage, as the case 
may be, . . .  

i n  thp ease of a person who ; s  a 
member of the Armed Forces 
of the Union, on the date of 
his d ischarge from ser
vice 

in the case of a person suffering 
from a physical or mental 
disabi l ' ty ,  on the date on 
which the disability ceases 
to exist ;  

m the case of  a person who is 
pro£ecutlng studies in a recog
rused institution,  on the date 
when he ceases to prosecute 
studies in that or any other 
recognised institution ;" 

The House will find that these con
cessions have . been allowed in yiew of 
the urban nature of this particular 
locality, as I stated. Then the 
disability shall cease in the case of a 
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pcrso:1 under detention when he is 
re eased. 

Then, clause .( is important in the 
sen ,e that whenever any proceeding 
ill .!tarted for eviction, because i t  could 
formerly be started, that  proceed i ng  
sha l l  be  abated.  I t  provides : -

"Save as provided i n section 3 ,  
n o  tenan t of land shall ,  whether 
m execution of a decree or order 
of a court or otherwise, be ejected 
from the  l and ,  and i f  there i s  any 
proceeding . . " 

'1 need not read the rest , but  i t  say s  
taat the proceedini: shall abate . 

Clause 5, the next clause, says : -

"Where, after the commence
ment of this Act, a person under 
disability or a religious or chari
table institution has taken pos3es
sion of land by ej ect ing the tenant 
therefrom under sub-section (2 } . 
of section 3 . . . " 

They must carry out the purp-0sc 
within one year. If they do not carry 
out the purpose within one year "from 
the date on which such person or ins
titution took possession thereof", the 
land might be given back to the person 
from whom they have taken it .  It 
say1 :  

the tenant shall be 
entitled to be restored to posses
sion of the land from which he 
wa!! ejected, on the same terms .. 

etc . 
Some sort of a retrospective ope

ration has been allowed in that if 
after the 1st July 1958, some peraon 
has been evicted, he can be restored 
to possession as laid down in clause 
5, sub-clause (2) . 

Then, I pass on to clause 6. This 
ii! most important. It says : 

'-i:be rent payable by a tenant 
in respect of land held by him 
as such shall not exceed one-

Tena,its' Relief 
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fifth of  the produce of  the land 
or the money equivalent thereof, 
or where a lower rent i!! agreed 
upon between him and the land
ho lder, the agreed rent . "  

As I said, this is a great and  a sub
stantial relief. We found that actu
a l ly the land l ords were recovering 
about ha l f  of the actual produce as 
ren t. The rules etc .  have to be made 
and they will have to be p laced 
before Parl iament. 

As a result of this , there has to be 
a repr' :i l i ng c l ausl" repeal i ng  cert a rn  
Acts . C l auc;e 9 is the repeal ing 
c l a u.,C' .  I t  i s not necessary to go into 
this except to point out that when 
Delh i  Province was formed some area 
was taken from the Punj ab and some 
area was taken from UP. So far as 
the Punjab area wa, concerned,  it 
contin ued to be governed in this 
partic u lar  respect  by the Punjab 
Te11ancy Act. The  area t aken from 
UP was governed by the Agra 
Tenancy Act. When th i s  special Act 
is passed iiving two substantial re
l iefs certain provisions of those Acts 
arc not necessary. Therefore they 
have to be repealed . 

Thus, to conclude, what has been 
done in this case is to extend some 
necessary relief to agriculturists of 
l ands situated within the urban area 
of the Delhi territory. As I stated, 
this relief has to be for a certain 
pUJ.'IPOSe, or you may call for an in
terim purpose, because in course of 
t ime, earlier if n ot later, all these 
lands will have to be acquired under 
the notification that has already been 
issued for the purpose of developing 
Delhi .  

Mr. 
moved: 

Deputy-Speaker: l\lotion 

"That the Bill to provide re
lief to the tenants of land in the 
urban areas of the Union terri
tory of Delhi, be taken into con
sideration." 
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�hri Warior ( Trichur ) : 
Bill ,  as the hon. Minister 
.said, has come too late. 

Sir, this 
himself has 

An Hon . .  '\'lember : Better late than 
never. 

Shri Wari<Jr :  The reason why this 
Bill has been brought forward has 
nlso been stated in an indirect way. 
The development of th e urban areas 
of Delhi is proceeding very fas t and 
the Governmen t cannot C'ope with it. 
Gove :-nment is moving very s lowly 
and the development  is overtaking 
it by leaps anq  bounds . In order to 
checkmate that  Government is brin
gin g forward this Bi l l .  Hence the 
B i l l  i _; named in a wrong way. It is 
ca l l ed Delhi  ( Urban Areas ) Tenants' 
Rel ief  Bi l l .  It does not carry much 
mean ing .  The relief is on ly for a very 
l i m ited in terim period . Th t• ree l fact 
i, that unless someth ing is done im
mediately ,  the va lue of lan d wi l l  in 
crease t o such an exten t that  by the 
t i m e  the s low movin g  government 
mach inery come, to tackl e it  for ac
qu i s i t ion purposes i t would havP 
gon e beyond normal l imits . HencC' 
th i s  measure has been brough t for
ward .  In a way ,  even as an i n terim 
rt'l i d  i t i s WC'lcome 

When we l ook into th l· provis ions 
of th i ,  Bi l l ,  we see that this i s  j us 1  
l ike any  oth er land reform measure.  
When the hon. Minister was speaking 
you had occas ion to clarify certain 
poin ts .  If the relief, at least for the 
in terim period, is to go to the tenants 
them certain provisi ons contained in 
this Bi l l must be radically altered. 

I do not wish to go into the de
tai ls of th i s  Bill .  Clause ( 3 ) pro
vides for guaranteering fixi ty of 
tenure for the tenants. But all  the 
other clauses provide ample scopP 
for evicting any tenant on some 
ground or other. For example ,  sub
clau 0e ( I )  ( a ) of clause 3 says :  

"that a decree for arrear of 
rent due in respect of the land 
remains unsatisfied after the ex
piry of the period allowed thc>r!"
for :"  

Bil l  
Why should a tenant be ejected 

from th� holding when he can bi:= 
made to pay arrears of rent ei ther 
from h is  personal property or from 
the crop raised? The crop raised 
can be attached. Or he may havt! 
some personal pcoperty. That can he 
attached. Why should you be so 
particular that the tenant must be 
ej ected from his land. Once the tenant 
is ejected from the land, it would not 
be restored to him. 

Mr. De11uty-Speaker: If he has 
other property, why can't  he pay it 
himself? 

Sh �i War i!lr:  Arrears of rent arise 
through variou3 reasons. 

Mr. Depn t:r-Speaker :  A decree has 
been passed .  

Shri Warior : Why should a 
decree be executed on this land?  
I a m  a l l  for  the  recovery of arrears 
from h is persona l  property . Why not 
:1.dopt  some such measure? Why 
shou l d you be particular about h1., 
lan d .  It is not even provided that J t  
shou ld  fi rst be seen whether h e  has 
any private movable property', or 
crop avai lable to be auc tioned. lhn,• 
can you recover the arrears by ' eJe,
t ing the tenan t? Then i t  has  to be  
given t o an other tenant ;  that tenant 
may also be ej ected, when it  mi.y 
have to be given to a third tenant . 
The same story might be repeated. 
The fM'st ren t might be one-tenth or 
one-fifth the actual produce. Now it  
ha,  eome by changing on e tenant 
after another for recovery of arr!"ats 
of ren t to 50 per cent. This 50 p::r  
cen t  i s  n ot the  initially fixed ren t  of 
any plo t of land. That hai; coa1c 
as a result of the change of successive 
tenants .  This is called black rent ,  not 
ordinary or fa i r rent . If fa i r  ren t ., are 
fixed this will  not come about. Be
cause there is so m uch o f  l a nd-h un,:::cr, 
cultivating people will be a lways look
ing forward to some ejeclment. As 
soon as one of their kith is  ejected an
other fellow jumps in  and offers an in 
creased rent. The ]and will n ot yield 
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and he will not. be able tc., pay. Ti1e 
OWncr WOUid &O lO the -=ourt a:1d 
get a decre:,. That decree cannot be 
executed because the rent is still 
hich. Thi.; is an endless .. tory and 
the rent has now come to 50 per 
cent. Government now steps in a,1d 
says that it is not fair to havi: 50 
per cent of the produce as the rent. 
If the idea is to protect the right of 
the tenant to keep to the land and 
not be a beggar in the streets of our 
capital, the tenant must be n:1ikd 
down to his own land. But the Gov
ernment is pulling out whatevct 
nails there arc. That is why I oLj,,ct 
to this clause. 

Now clause 3 ( I )  ( b )  sayi, : 

"Where rent is pay;.ible in 
kind, that he ha.; without s•J:,'\. 
cient cause failed to cultiv.ilt' 
the land 

To so mu::h 1 agre�. But :11e l'Jause 
continues 

"in the manne:· or to the exknt 
customary in the loca:ity in 
which the land is sit•.rntccl." 

What is the meaning of ihe J.•tlcr 
provision I cannot unders'&nd. Sup
pose today one tenant is cultivating 
in a certain manner. Can't he cha11ge 
that cultivation. With improved 
methods of cultivation coming in, 
can't he change his n1ode o( culti · 
vation? Will that be a �round for 
ejectment? This is too much. I 
think the clause should have slop
ped with the word 'land' and t'1e 
words "in the manner or to the extent 
customary, etc." should b1, dclled. 

I now come to the most important 
clause re la tin& to religious in -:�itn
tions. The hon. Minister was very 
eloquent about protecting the rights 
of these religious institutions. I 
would say that the relieious instllu
tions are taking advantage of their 
peculiar position. · I have known 
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Bin 
hundreds of lenan,s who had been 
ejected for extendin& their institu
tion�. a small medical hospital, or 
dispensary, or some such thing, e-;
pecially in our place. We have seen 
certain ins itutions takin& advantage 
of thesi: loopholes in the enactment 
and evict tenants. I do not see why 
we must be �o over-enthusiastic to 
protect these religious institution� 
where these institutions have to 
suffer, if at all, by fixing a fair rent. 
It is not in the interest of the tenant; 
nor is it in the intcre.,t of the insti
tutions als:> These in�titution., are 
called charitable institutions. Why 
should charity not begin with their 
own tpnants? Why !lhould the poor 
tenant be ejected and made to roam 
the whole land as a beggar. Why 
crea!t· ht•/:(l{Qrs at home and extend 
d1ari · y to some other begging people 
outsidt'? Let those who arC' m;iking 
a living on that land remain then: . 
If the in�titutions want to have new 
premisc•s construC't('d, new dispen
sarie.; oprned or new colleges .;tart.rd. 
they will have suffi:--ient funds 10 
purcha�<' land and construct thesc. 
Many a time- thry will comc :i�ain;;t 
thi· int.ercs·s of the devcloprnent of 
the urban areas. rven th<' devlop
mC'nt plans of the Governmt·nt. Delhi 
is going to have a ma ,l(>r plan. 
Suppose, in-brtween a religious in
stilution is coming along wi!h i{!; 

cow shed. Can it b(! allowed in the 
name- of religion? I cannot �mder
stand how thinis are stretched to 
such an extent. 

Mr. Deout�·-Speaker: First, charity 
i-hould begin with the surrender of 
the proprietary rights in favour of 
the tenants. 

Shri Warior: Yes, Sir, If it comes 
to that. a tenant has his proprietary 
rights much more than an in�titution 
which might have invested money 
in it: because the tenant might have 
been there not becau;e this institu
tion has purchased the land but be
cause he was always there. The in
stitution might have taken him also 
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along with the title deed of  tbe 
land. That docs not mean that these 
institutions should be given the right 
either (0 have an unfair or abnormal 
rent or the right to evict the.;e 
tenants from their land. They can 
ind out other sites if they want any 
individual inst i tutions to be brought 
in .  This is a very wide power given 
for these religious institutions.  

I fea r something more. S uppa e 
somebody does n o L  tind a way to c Jec t  
a ten ant . He h as simply to donate 
that mu<.:h portion to  a re l igious in 
s t i  ution,  a n d  the religous inst i tu ion 
can be made to evict that tenant .i n d  
he can g<' t compensat ion . A l l t h ese 
s ubterfuge , are resorted to by people  
who own land .  This  prov is ion shoul d 
n ot be the :·e and th is cover ,;h ou ld  
not be use d  by anybody t.o cj i>c t  any  
tenant . Because,  thP  bas i c  q u c s t ; o n  
i s the peasant .; '  q u est ion . And when 
ten ancy kgisl a t i on  is enacted ,  the 
first and foremost obj ective,  1 he 
supreme object ive must be h ow to 
protec t th e tenan t an d n ot to see how 
he is not protected but certa in  J ther 
inter!.'sts arc protected i nstead. 

In c lause 3 ( 2 )  a lso a very wide 
provis ion i s  made.  I do not know 
how many tenants wil l remain .  Item 
(b ) of sub-cl ause ( 2 )  of c l aus(• 3 
runs l ike this : 

"In any ca ,;e where the land
holder was a person under disa bi l i ty 
at the commencement of the tenancy 
on the groun d that h e requ ire., the 
land bona .fide for cu l t ivat ion by 
himself" That we can un derstan d .  
Suppose he loses his  job and goes 
bark. Suppo e he was a j a mcdar or 
• peon in 1 he employmen t of Govern
ment. and  he loses his  employment ;  
'>r h e  was i n  some mercan t i l e  job 
and loses the j ob.  He has a plot of 
land in the urban area and he wants 
to cult ivate it for his own living. We 
can understand that. Let him do 
so. But please see what follows in 
that clause : " . . . .  for cultivation by 
himself or for building a dwelling 
house, a cattle shed". 

BiU 
-a pig s t� is no'. provided hert). 

An Hon. !\.lember: You can su&-
�es t it .  

Shri Wari o r :  Very well .  I t  
reads " . . . .  a cattle shed or bu - iness 
premises for use by himself or e.ny 
member of his family etc". i'or that 
reason the person cannot be ejected. 
Anybody can have several members 
in the family ; especia l ly in a Joint 
Hindu family there are severa l 
members of the family. One of t hem 
wil l  say, "I will make a cow shed 
here". And the tenant is evicted for 
that purpose. 

With regard to ' 'business premi.,es" 
also t he hon . Minister lud :i lso 
sta ted that  the busines, premises are 
com i n g  up l i ke mushrooms because 
Delhi  i s fast developing .  You wil l  
see so many busines.-; premises which 
are not  in a ve :  y good order, wh:ch 
a re not ac:ording 1 o  the plan but 
which are com ing  up here and there, 
in a h aphazard manner, w ith that
ched roofs and so on . Can We a l low 
that in the interest of t he protec t ion 
of 1 h e righ t of the owner? T'. 1 i .'; is 
not  protc e '  ion anyway of the right 
of the tenan t ;  le t  us be clear about 
i t .  If i t i s  protect ion of the  right of 
the  t enant ,  I can understand and we 
can sacrifice certa in  of these ',h i n gs , 
but if it is . . . . .  . 

Mr. Dep11 ty-Speaker : The hon . 
Member should  apprecia te that the 
reason beh ind this provision is  that 
there was a d i sabi l i ty in a person 
and probably on account of that dis
abi l i tv he a l lowed the tenant to 
cu l t i vate . Now that disabil i ty is 
gone, and hP  wants i t  for his own 
use . The poin t  is  whether the hon. 
Member would a l low i t to him after 
that d isabi l i ty has gone and he 
wants it now. 

When this  d isabi-
that person , namely 

Shrl Warior : 
l i ty was with 
the owner, 
h imself? He 

how did he maintain 
m ;ght have main tain-

ed himself 
Even after h i 3  

without cultivating. 
recovery from the-
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disability, I am willing to go to that 
much extent so far as his own culti
vation is concerned. But for build
ing premises, for cow sheds and !or 
so many other purposes, that wide 
clause should not be provided. If 
it is for the same purpose as the 
tenant is using I can understand. 
The tenant is also debarred from 
constructing business houses, •.·ow 
sheds or other things, that is to say, 
from changing the character or tne 
feature ·of the land. So much a dL
abled person who has recovered from 
the disability may go; he may also 
cultivate. If it is necessary, let him 
resume it. But for purposes ot!l<!r 
than cultivation of the land, it should 
not be allowed. This is my humble 
·wbmission. 

With regard to the other clauses. I 
more or less support them. But 
coming to sub-clause (3) of clause 5 

1 wLh to say that this is a very im
portant clause in the backi:round of 
what the hon. Ministf'r has said a:1d 
what is actually happening. In 
today's Hindust;an Times then:� is a 
very interesting report about the 
meeting of these unauthorised coio
ni ;ts- it is a Federation or something 
like that. They passed a resolution 
urgini the Delhi Administration to 
de-notify the land in about 150 
"unauthorised" colonies recently 
frozen. It was passed at a convention 
of the residents of the colony :ind I 
think one M.P. presided over thal-
1 do not have his name. The resoh1-
tion sta'ed-this is a very significant 
report-"that the development or 
these colonies had been retarded owing 
to the order of the Chief Commis
sioner by which about 34,000 acres or 
land, including these colonies, was 
notified for acquisition by the Govt>
rnment'" 

This is the wav in which things 
arc moving here. There are unautho
rised coloines numbering about a 
hundred and fifty. The Government 
will not be able. at this rate, to 
cope with such a developing situatl_on. 
Hence, thi; clause is a very vital 

clause affecting these persons whe 
ere evicted, and at the same� tiane 
new ventures are made in the very 
same area where they were former
ly operating. The clause reads: 

"Nothing in this section sh.ill 
be construed as entitling a tenant 
to be restored to possession or 
any land if it is under cullivatlo• 
by the owner who is a person 
under di;ability or has, 'On or 
before the 28th day of Marr:h, 
1961, ceased 10  be used for aert
cultural ,pul'poses." 

This is in agreement wilh what has 
been provided for in the previeus 
clause also. and under this provision, 
thi, land can be resumed by the dis
abled owners on recovery. 

Herc. it must bt• pointed out that 
th:'st• lands arc used for purpo$cs 
other than agricultural purpose,- also. 
When these colonies are springin� up 
at such a fast rate, the�e people are 
going to get so much by way of f'n
hanccd prices for these lands, after 
acquring them from the tenan' .,, but 
the tenants are not going to get any 
,hart: of that increase at all. In 
The Statesman of today, there is an 
interesting sketch by the Delhi 
diaryist. He says that becau:,e of 
these unauthorised colonies and buil
ding, springing up and bN·aw;e of 
the ral(, 11t which land price, are 
racketing, a peon working in an ol'fice 
is an owner of a first-class car t•
day. Ht' is going to his office in 
his car and returning in his 
car. But out of humility, ju :t be
fore nearing the gate of his office, he 
geti; down from the car, park$ the 
car a few yards away from the ga•e, 
and then he goes to his office. 

An Hen. Member: You are envy
ing him. 

Shrl Wartor: 1 am not envying 
him. The facts are there as presented 
in the pres3. This is not what I ·,m 
sayine. So many people like that 
are making much wealth out of those 



Delhi VAISAKHA 11, 1883 (SAKA) (Urban Areas) 14724 
Tenants' Relief 

unauthorised buildings and colonies 
now sprinlng up everywhere. Thai 
report also has come in the pre.;s. 
From that, we understand that things 
will go on . . . .  

Mr. Deputy-Speaker: If he has 
got so much of money why shoultt 
he stick on to that post ? 

Shri Warior: That is another 
matter. He alone konws it. So many 
taxis are now plying in Delhi, anc! 
the owners of these are people who 
have become rich all of a sudden 
on account of this speculation In 
land in and around Delhi. 

My only contention is that the 
tenants aho should have a share or 
enhanced rates which the owners are 
having when they are resuming the 
land for purposes other than that of 
cultivation. 

With these observations, I hope that 
the hon. Minister will accept at least 
some of our suggestions, and re
model the Bill. 
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iif+fR <fir ;;r::ii1�::;r 1hn �, �fct-:.r ifl'ijj"Jl:fiif 
q;:� <fir iiffa i:fT � ��r �. � <fir :.r� 
q'm f� ��. �� <Ti'T <tit{ oi::r;rfq-r ro 
m-m: 'ifi"T ;q-� � lfiT iiTT ��r � ? 1!!lf 
'lli [ffi �@T � f<ti �� � <fit' <fir{ 
o�fqr �"I' fiiR1 it ;;�"f � I iif<f � ¥, o o o 

t;<F9 ::;rqr., if; f� i;ffif 'fir 'F.ffllrrr lfiT 
� ViT a<f �� iiff:I' ifif "'� � ?.fT f<fi 
::;r) J� +rr �) �T t f :;r.r <fir ::if+fR �r 
::;rr ��r t-3'.r lfir � lfiT qm r� iiTT�irr, 
q-).:: '3'<:f lfiT �� f� f<Pli-1' <fiT +l'T 
"'!Tf� I <fitT ;r:rf f<fi ��� t f;rcfiT� it. 
f� f� if; lfofiT.r � �it '3'rf irifirfT 
if; f;;q '3';; <fi'T 1!,;rr;ri;ff iir I � 'q"Tiif � 
� � � � I �f;r,;; i;fof f�t � 
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{'I' iil1ft.r i� m � lfiT it�r � 
t c. t � t iw it� � t �rfiAi 
a'lf � I f� �iifT a'lf � ;Jf�f 
� Hq it �� <t't � � tc;t� 
it; � iti° 'lfiJ� ,t't irf t I lj· � 
�, flli � flfim-r * � m 'If� 
t f� � f� ifil � T �  t I 
f� IIT;Jf �� 'if� <tiT � ... � � 
�<ti t 'U� 'lE'(f � �� .rt,' f, 
liR '(� r�' � {� <tir f<Rl'f.f � � 
ffl I �<ti-I' ;;i.r � �� �111', :;;r.i' � lfiT 
'(ij' � ,t't f�r �r, a-r � � �<J:ij' 
m flt; '(� � i � '(ij' cr,rn <tiT 
� iii' f<tio:t ififlf � i f� fcf.'lf 
'f I -q· � � � f;r, '(ij' fer�� 
ij 'lft '(ij' � i 14rq Ii� c;{oj 'Rl'ui' � I 
mf�lf'� � '(� fcrffi it ctliT �r 
�r 'ifl� � 1 '(� f� <tiT ;:;r) \Tm 
� ( n (�) t ��f it � rm t. : 

'That a decree for arrear of 
rent due in respect of the land 
remains unsatisfied aftter the 
expiry of the period allowed 
therefor;" 

gpft Gr.r � flf'r ,.if �f� .r"n:r � 
" {� fmlf. � or ��� {� � it 
J� � if� 1 ii· �;:rr � � lf!IIT 
ir�� � fcti ro f�-r it <ti)°{ � 
'(� � !fiT lfili!-1' t fit; � ... � �. 
lffii4!ul'm -r � �. �� i fffr )ff f� 
if f� <tiT �� � iifT � t ? 
ii' � � � fcti �T � � ft.�r� 
it IIT;;J" fqy;:r � q-y ir�;;n�r -1' 
��ll>"T cf� ij' -!{� �f� ii!T �  
�� f� IITlf � 'nffii Jt «itfii,q, 
� tf� Ji ...,f;;rq-, �T -t\T I� 
lf;')f�-q-, � -� ,, <tirfiil'q' � 
'(�� f� � � ;;rift;f ij' t� � 
� � �m ltirf �" f�.:r t 
f<t;-«T )ff � it �1 t 1 �<ti-I' f!{�ii(f if 
� t fir, lf'l\ � q-y �ii3!'1it ;r � 
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Bill 
� ft1'lt fflftMil\l � ln '3'{t 
if� � � � I � ffl Jfftrf'JfillT
� � t IITT '(ij' Jr� ...-r � 
lfilf � lfilf ri� � H q it or � 
'1ft iiWfi 'ifl� liR' flfi if� '� 'lfl'1T 
ill � t 'lfR � 'iRlfT it � � i I 
'lfnl' � � ... � !ft � 'ifl� fifi 
lf'l\ it;)f fltim.,- � q-y irm1iil'rtt 
-I' t or ':a'�-1il' � fltiliT iil'r � t I 
it· � � fcti � izdt a�r ,t't 
GfT ��r t, '4f'tt � 'lft f� it � 
'lfnl' ,jfinif .tt <ti� '(rr.fi � \{T t I 
lf'l\ � it;�;r i:t t� � <t't �r 
�mr ") � � f�f� �1 ;;niift, 
� f <fiffl.:r � w 'lft �r � !fllflTT, 
� � f�r f� �r fer. � mfc�
'n1'� �r 'lf°R �� � f� if.'T t� 
lfi1: f� GfW1T I 

� ¥1313 irrlfiill if f iif.Ai f � 
� � � � � Pf> f� 11'tt nmi 
ir �m �r tfll'T �. ii. �or � f�; 
fifi*'T �r ffR!fr 1� rm � 1 1t' � 
"IT� � f,t; �ij' �� it f.r.m.J !fir 
irf�etT, QR, �" lfR �T 
!fiT ffi U '3oTlrr ;;rfffi t I r-.r.r iti° tfT� 
·m t, �.fffl t � �� � ij" tfill:RT 
�offi � I 

lftf IIT'Cf � f If> tiro � ( n ( �r) it 
� rm � 

''That he has used the land in 
a manner which renders it unfit 
for the purpose for which it was 
let". 

oqm m !f>�r qq;ft itflil qq;;J �l'. 
�iil' t f� (:{lti' � m �r � f� 
� �� (:{If> fTllT f) iifTlf1TT cm- rm"'i:i: 
;a-a·,ft � ��r if; q-"rnf ;rt,' '$fr, 
'" w ilTl'f q,: �� � f ;pn iifT 
ffl!T t I lf'l\ q: �m lfi«fT t err �if.r. 
f� ll'A � � i � � ifTl'f t 
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['lft � fq]  
�flF;:r ��) (R f� ;;r,� �� In:'. aT 
IIT31' � lTI' -I'� f cfi?fl' ;;rJ ITTiol I 
wrn rn � ��ft it � m;;r ;;rift.r <tiT 
{aiff �l:ra t � (� � � ���� 
-I'(\' f<Flrr ;;fl.ff � I 

� it; ffl � � t f.t; ,� itft 
1f� if tffliAi �f'lDfl t fuit �T 
iif � f<lilfT t I ml' � ( ,  )t:to it 
� 'f7iT l : 

"in any case where the land
hilder is a religious or charitable 
institution, on the ground that the 
institution requires the land bona 
ftde for use for a non-agricultural 
purpose in furtherance of its 
objects". 

� t1 ��':T itl" � oirmr 
� 1'ft tflft t I � � t f.t; 'li)t tffliAi 
� 'fflif � tnn!lt it; f� if'm:r 
� ;nt 1m � t � si!lfTi cm� 
'lf1l ITT � � ff1fT � f.fim.f lfi) •;tf9' 
AiltT ;;rJ ff1fT I ffl � � � �� 
Nrl' iti !lffi11'� t � t � � 
n ffl "'1 � t fuq ,Hitlr � 
lflfT � rn "Tif.f; �� � � � 
� qf(lll'4j � <tt t I lfR � if' 
q-;t� �� .ni � � ' f.t; � it; 
� it; .fflf q-( �  � � �  � 

� , � � ffl "'1 � �� �lfT 
1Tl1T t I -q· at � �  Ai' �  
1fffi:A; a'f'JA' ltiT � srm: 'liT � 
-rf � � Ai �  �l � 1ti1 
q-m � it; � Aiit fifim.f ltiT � <tft 
� t ��-l � �  I 'CJlR: � �  
"""' �im "'1 "lm' rn � t ITT 
qq' . .ft �-i 11 n � lfi'< t 'qr tj ..- f.t; 
� � "'1 � <tft � � -� 
� t I � TffllAi 1:#ro;f ltiT it'irf ffl-
lfm: t-t � m m� '¥n' ..-(f i3fT ffcft , 

Tenants' Relief 
Bin 

mrr lf>� 1f1fT t 
"in any case where the land

holder was a person under disa
bility at the commencement of 
the tenancy on the ground that 
he requires the land bona fide 
for cultivation by himself'. 

wn: l'':T � "'1" �T" it �T 
;;fl lfr err r ... � � � �, it � � �1 
it � �Tlll f.t; ;;rir"\zj.: $T flf> "f<f lf. 
fg�f<i(":S ... � �T � t;fR "f<f 1!i ;;rift;J 
cfTQl;f :tf ;;rril I �'lf cr,f ;rat;;rr � �Tlll flf> 
f;r,m;r ;;rr f<F # hr � t ;;rr � 
� ;;;n: cf,1' 1-.f!'ITT � � ffl � f fm: 
� ,;rr;ft' q;fr efurr � t cw. 1:'l -rm lf>T 
tfll'� ..-� lTfffi q-'\� i� .rr f<F f$�
� 'ff � '(lf olfcWn lf;"f .ff� 
'liTlTGT '3'o"l:rT I lfin: � �� if  f-s�fof("� 
.,. �rar·�� ,;rr;ft' ;;rift.r '3'oT m ITT �  
1ti1 cfTQl;f � <f.T � ... �rar, � 
f� �r.r �r � � � lfit � ffl
� ITTT GIT � t I i'rtt � it � 
1!,rfuor .f ii:T l I 

't;fj1f � � � lf>� � 
"on the ground that he requires 

the land bona fide for cultivation 
by himself . . . .  ". 

� fri i;fi <tt fr -rm ... � t 
,;fjlf � � � � � 

"or for building a dwelllng 
house". 

"f<f ;;r� cflf> !' l ;l;rir � ltiT � t, 
� ITT �:RT if�T � if-I' �ITT t � 
� f.l; '4'1<\M �ITT t I lf� ... � 
�lf it;� � � � lfi� f f.t; � ;;rift.I' 
it� n ! in- �� ;rnm;;r i mi 
lO' � ;;rf �<T,'� t I � � ! :  

"a cattle shed or business pre
mises for use by himself or any 
member of his family and the pro
ceeding for ejectment is instituted 
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within two years from the date 
when he ceases or has ceased 
to be a person under disability", 

IR � � tfT � �) �T t al � it; 
� � it; �  � t � ?IT.ft  
� H q ffl H ,  � if � �� 
{If � � cfiT!fcfT� � t fcr,m.r cfi1 
��� � �  I if·� � � f.f;  
f�·$H11'1 if; q'R �lfT if �')zj� cfi1 
� ij" � � � � @':li f.filfT i;!T 
'flil t I � met � T � iTT it mlf � 
cfi'T � Ai"!f I� � �  mlf ,, � I fuct 
� Fifi' fmiT � � �tT:-rr t ,� 
rn7:f �� it; fnr.ft liT �ti" .,.� ��fir 
!lfNTI: q"( ;.,,r 'iii"'r ;;pft ,"f ij' � � f.filfT i;!T 
�i I ii· � � � Ai" � �  
�af�� nN<Ai t fifimrl' ifi1 if� 
IITT:i � flf"<f !fcfi' t I 1f cfi'� � t 
Ai" � ITT<Ai � cfi''r � ;:rrfu cfi'T 
��<ti t � J if; \ ;J;;;rF � ct jff� cfi1 
�n �� t 1 � "� cfi'T lf1ifiT 
� � � ct ;ft'm �) .rim � � 
� ft.fit fwft it ;;rir�'r cfi'T � 
�� cfiT Sl'!wf f<FlfT i;!T W ! I � q"( 

m ¥ 0 0 0  �;r,� if..r cfi'T llTlf<1T t � 
� if � '{ ;ftm cfi1 � q'TTI 
� � t a,f.t;" � � m � m� 
IITI: � ,;ff � �<fij' QTlf I ��ft � 
� q"( ij" \if 't')f G I <l cfi'T J elf "i'IF fcfi'lIT ;;r, 
W ! ilfFr. �ft 0��r tt � �cP" t Ai" 
� .,. fit;it � Aim-I' cfi1 (�� � 
6ft � I 

IITI: � 'ITTT X ( '� )  if � � 

1rtfT t : 
"5(3). Nothing in this aection 

shall be construed as entitling a 
tenant to be restored to posse,,sion 
of any land if it ls under cultiva
tion by the owner who is a person 
under disability or has, on or be
for the 28th day of March 
1961, ceased to be used for aaricul
tural purposes". 

Bin 

� � � � �""'�,� 
�� it; rn7:f lt� � � � � t 
al � t fcfi'm-1' 1'i1' cfi')f m,f � � 
� l � � t mif �  al �  
f4ijfij�'5 � !ITT, �  !ITT �  t 1'il'f 
m,f � � �  1 1' � � , 
Fifi � � � 7tft' .ftftr t I ffi � firl;f 
fcfimrl' t � t fti' � ! I � � 
mlf f'tini � � � � � Ur cfi'T nAT� 
� f� � i;!T � t I iru � 
t f.t;" ����itilroifill!dcifii( 
.tJ cfi'� m,f � � t mt� it �
cfi'rCT q"fura 'I' V'fT � I �� m' ij' � 
� � cfi1 f.;.m;r � i;!T.fT � 
f;;m it � � lll"NTI: q"( � lfiT 
��� i (��i;!T�t, 
� � � cfi1 � it ij' f.;.m;r � 
� f;;rn" iti nu fm.f Iii) ";ft ;;i'ift;r 
cfi'T iU � fffl t � f!filrr i;!T � 
t I -q· !!fTm � f.fi it� lf'Jfl' � -� 
q"( � ffl ffl fuct -� � q"( Ai 
� cfi'T fqcfi'T� �)wt ffl � � � 
� .ft t, irtr.r �� lliT ;,;;r lift' � 
q�� it; f� � � fcifi11T iil'nf'JT I 

1Rr it 1t· � �iT� i � 
t Ai" �  -4" �m pr t 'ffl 
\!rm rn t � it ffl � ;l � m 
lift' llirfmr lift' t f.fi � m lift' ili'ifA 
� ,c;t� t � t qlft;f � 'Tiff 
f;;m it Ai' � � � 'Pf � i5l'fflT t, 
ffl ;,;;r lfiT f�·�,., t � � 
it ;;i'ift;r � 111ft ffl IJlrr,JI' � fiRr � 
� ffl 'q'q'� � �tmA ifi't � f I 
;,;;r if t � ij' � � f m f(.,m 
;ray ifi't lfCRT ffl ffl � � qn,.r 
ffl11 ifi't � I I � �)f iirs-� � 
� � � Ai !'J. � mt ll\'l'  
� � ifi't ;,;;r cfi1 � ifi't � ffl 
� ;,;;r ll\'l' �  � � � � ;nrftf 
t m t � �  I if � � i f• 
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["TT A"U..r r��l 
;:r�r� ;:ri:ri:r �� �i'llfr oq-).: :H f ;;r, it 
�T ��T!f-, i'fit'TT fer. f;;rn- � 11"� fip'ff<f lti'T 
e.f"{if�T lf:T i'fiT'71ll' ., <ii� I 

15 hrs. 
Shri Tyagi (Dehra Dun) : Sir, I 

have nothing to oppose in this Bill. I 
think it is well-intentioned. But, Some 
somehow or other, I have not been 
able to reconcile myself to the langu
age-whether that language really re
presents our views. Since I am a lay
man it may be I am wrong. But I 
always believe in expressing myself 
because since my boyhood I have 
learnt a good lot from wise men. They 
have a weakness to correct any fault 
committed. If you express yourself 
as you feel, and if it is wrong, wise 
men will always put you on the right 
track. It is from that point of view I 
am approaC'hing the hon. Minister to 
correct me if I am wrong. 

We have had the pleasure or pride 
of enacting the first Zamindari Aboli
tion Act in the U. P. during the 
British days. Since then I have been 
interesting myself in the problem of 
tenancy and the landlords and the 
zamindars . We had also given exemp
tion to the categories like the widows, 
minors and those who are in the ser
vice of the Army or suC'h other in
capacitated people. We did something 
positive to them. 

As I read the Bill, the meaning is 
that during the course of the disability, 
the zamindar or the owner does 
no get any benefit except that he can 
go on getting the rent. It is only after 
the disability is removed, or over, that, 
he can eject the tenant. That is what 
I felt. I thought, perhaps, the tenant 
was insecure only so long as the dis
ability continued, so that during that 
period the tenant could be ejected. But, 
�ter that period is over and the minor 
has become a major-you are giving 
two years' further period beyond 
he could not get the benefit. The bene
fit could rightly accrue only during 
the course of the disa.bility of the 
person. 

Tenant&' Relief 
Bm 

During the course of the disability 
the person is disabled to manage, So, 
somebody, his cousin or somebody who 
is not entitled to the land looks after 
the disabled person's interests. After 
all even disabled persons have some
body to look afte;r them in this world 
yet. Things have not yet come to 
such a pass when there is no person 
to look after them. They have some 
cousin or distant relation to look 
after them and their interests. So, 
during the course of the minority his 
guardian or somebody must have the 
benefit of ejecting the tenant or build
ing a house, or do something for the 
minor. I can understand that. During 
the period when the wife is left alone 
while the husband has joined the 
Army, the wife must have the benefit 
of the law so that she may do what 
she wants to do. But after a man has 
returned from the Army there is no 
logic in giving that benefit. The 
words are that proceedings for ejert
ment can ibe instituted within two 
years from the date when he ceases 
or has ceased to be a person under 
disability. Only within those two 
years and not during the disability. 
This is something which I cannot 
understand, unless the meaning is 
something different. The Law Minis
try or the Home Ministry are having 
all types of ideas, and it is some
times difficult to follow them. 
They are going at a high speed 
towards socialism. I do not know 
any kind of socialist meaning 
other than the literal meaning, the 
meaning as it is known in society. 
People also go on defining the 
meaning. Ordinary people like me 
understand the meaning of 'within 2 
years' to be beginning from that date. 
That means to say taking it from the 
date on which the dis111bility ended. 
Then only ejectment can take place. 
When the man becomes a maor or free 
from the disability, immediately, the 
tenant comes unde;r danger; not d•1r-
1ng the days when the man was d.15-
abled. 

There is another point which may 
not be well appreciated by lawyen. 
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They give some different interpreta
tion. But a widow deserves considera
tion and mercy in Indian society, in 
Hindu society and practically every
where. Poor lady is left alone and 
she deserved to get the benefit dur
ing here widowhood. But, you say, 
'No she can get the benefit only after 
he/ disability ends. If she re-marries 
then only she can eject a tenant and 
not during her widowhood. After shi. 
re-marries and she is happy with a 
good husband, and she has left that 
widowhood, within two years from 
that date-during her marriage days 
of enj oyment-she can eject the 
tenant .  

Mr. Deputy-Speaker: The widow 
rented that portion of land because 
she could not cultivate it herself. 
According to the hon. Member, now 
she has got a gnod husband who can 
look after the land, therefore she 
wants the land. She may ge:t it cul
tivated through her husband. 

Shri Tyagi: So my hon. friend, 
Shri Datar advises the widows not 
to remain widows but to get re
nm ried so that they can eject the 
tenants and ,be happy. This is whal 
the Government advises. 

Mr.  Deputy-Speaker: What would 
the hon. Member advise the old 
widows to do? He is himself a 
widower. 

Shri Tyagi: I am myself a wid
ower, Sir. ( Interruption) .  

When we passed our Zamindari 
Abolition law we definitely said 
that no tenant shall get or obtain 
any hereditary rights or some such 
rights if the land is owned by a 
widow until she ceases to be a 
widow, that is until she re-marries. 
I would very much prefer something 
put in that very positive way. Dur
ing the period the landlord or the 
zamindar is disabled, no rights sh:ill 
accrue. I can understand that. But 
here you say the rights are there ; 
during disability they have no right 
and the right starts only after the 
disability is over. You give two 
Years also after that. This is some
thing which I cannot understand. 

There is some defect either in the 
ideas or in the language. I am not 
going to be convinced because a 
fatwa may be issued from ,the other 
side, the ministerial fatwa. My 
complaint is that Parliament is los
ing its glamour because the views of 
Parliament, howsoever reasona·ble 
they may be, are not respected 
because the Treasury Benches are 
now tending to respect the advice 
tendered from behind the curtain. 
They believe in curtain lectures and 
not lectures given in the House. 
That is my bother. 

Let us look at the things. When the 
person is under a disability, when a 
person is a widow or minor and 
somebody is looking after them, 
their rights would accrue in that 
land and their rights should be 
secured till after 2 years after the 
removal of the disability. The 
whole p: -ricd should be covered 
EvC'n after attaining majority, if the 
person does not care, then the tenant 
gets the right. He too must be given 
yrotL..: lion. This is how I would 
l ike the Bill to go. 

This is what occurred to me by a 
casual reading of the Bill. When 
one thing comes to my mind I 
cannot keep quiet; I must give 
expression to it. I think you can 
bettter judge this thing. 

In the case of a widow, ;particular
ly, to give her the benefit or right 
nf ej ecting the tenant only after she 
re-marries is something Tery queer. 
This, society would not accept. The 
same is the case of a lady who 11 
married and ,gets divorced. After 
divorce, within 2 years, she can 
get the right and not before. From 
this point of view, the language of 
the Bill should be examined. 

Now, the hon. Minister is consult
ing. It seems now that my point has 
some sense because . 

Mr. Deputy-Speaker: It could not 
be otherwise. 

Pandit K. C. Sharma (Hapur) : He 
is serioualy taking note of it. 
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Bill 
llhri Tyap: Another point which 

t 'Want to know is this. Do Govern
ment also undertake to gwe suffi
cient compensation to the tenants 
Whan they acquire lands, cannot we 
be just and fair to them? That is 
the· problem, As far as Government 
eoffers are conx:erned, we try to be 
stingy; but we are spendthrifts 
otherwise. It is my personal expe
rience that the Government is wast
ing money in many ways but in the 
matter of giving compensation 
which is a rightfully due for the 
lands which belonged to the people 
VNlO have been cultivating it for 
centuries, they will try to show off 
as if they are very economical and 
they will say that th.is must be exa
mined thoroughly and judicial pro
ceedinp must go on. They cannot 
afford to be liberal with these 
people because these villagers have 
not yet fully justified their citizcn
slu,p by coming forward to force the 
hands of the Government. I do not 
know whether the villagers will 
have any salvation until they exert 
their influence on the Government. 
My feeling is that the villages and 
the villagers are getting neglected. 
Their lands are acquired for any 
project or for some other good pur
pose or even for mahfil or tamasha 
Bhawans or ajaibghar or luxury 
buildings. But they are not given 
their rightful compensation. But m 
the · case of many buildings hired or 
requisitioned, huge amounts are 
given to urban people. Things are 
coming to a pass where, my fears are, 
the urban people are like the 
Roman citizens of the olden days 
and the villagers are rustics, as 
if: they have no rights of citi
zenship · because they cannot agi
tate or make their influence felt as 
effectively as the urban people do. 
By our neglect of the villagers, we 
are indirectly asking them to orga
nise and agitate for their rights. 
Then only they shall be heard. That 
seems to be the position. My hon. 
friend, the Home Minister who Is 
here, is very generous towa'!'ds the 
hon. Members of Parliament. I must 
lay thia. 

Shri Datar: You may directly ask 
your question without this preface. 

Shrl Tyarf: My question is 
whether the Government is going to 
acquire quite a lot of land in due 
course and whether it has acquired 
some. Will the Government see to 
it that the compensation or benefits 
.proposed to be given to the ryots, 
etc. which are guaranteed under the 
hands of the proprietors of the }and 
will continue to be given to the ten
ants when the ownership is changed 
over from the landlord to the Gov
ernment? When the lands are acquir
ed, will the Government be prepared 
to give to the tenants the same 
amount of compensation or benefits 
as they desired the zamindars to iive. 
. . . .  ( Interruptions) . The same land 

may be acquired by the Government 
for some charitable purpose or some 
S tate buildings or mansions or palaces. 
I remember a story in the old Persian 
history. A king wanted to build a 
palace. But there was a small hut 
in the neighbourhood which belong
ed to a poor lady, The palaC'e could 
not be built because that lady pro
tested. The king did not touch that 
hut, although it looks odd that in 
the neighbourhood of a palace there 
should be a small dirty hut. Even 
tha t dirty hut was allowed to remain 
until that lady remained there. These 
are the days of progress and socia
lism. The huts could be demolished 
and lands could be taken. But will 
the Government see to it that the 
poor girl or the poor youngman who
soever it is who lives in the hut is 
given PI'O!Per compensation? Or 
shall he or she go without any care 
because the land belonied to a land
lord and the landlord has been given 
compensation and so the tenant 
may go to dogs? Will that be 
the attitude? I, therefore, want 
to emphasise that point. In case 
the same very land of the 
neighbourhood is acquired for Go
vernment purposes or for any otner 
purpose, Government must uncter
take to look to the rights and pri
vileges of the tenants on that land 
in the same manner as they were 
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guaranteed in 
zamindars. 

tihe hands of the 

Mr. Deputy-Speaker: Shri Radha 
Raman. There are a large number 
of hon. Members who want to par
ticipate and so I will request the 
hon. Members to be as brief as pos
sible. 

Shri Radha Raman (Chandnl 
Chowk): Si.Ir, J shall .Jimit myscll 
to a few points I have in my mind. 

�ll� lf�rof. ;;rT fcfcli:rcti �� �i'I' 
it <�r 'TliT t � .tl' ��fir ij llf1\ 
�'.f �V<f it � q,: ;;rr f�fo .:f t 
w <tiT �"c it � � w t �-� 
�) ctil �� lffr m�lf<fcfl ! I � ij 
� i'I'� flti � f.r<i � Sl'cfil\ � lf,n:m:f 
""� � ;;n � ,;JR �� -rt irrm 
fi;,Jr) if w ill� it ;;ft � �m<f � i. 
�i'I' it � � � ;;n irrl'l'if �lf<f. �r m 
� 'l;fR � ... lti'T irr.:rr ;;ry � ! I M;r.;r � 
q,: ;;r" wrfo � t � If;) mlf� � 
� g:q U � � "iflf.:?i I 

�: irrl'l'.frzr �·=!ft ctiT l''T .rm 
!fi'T � � f.t; � it ir· if. "tr ;;rifr.n 
'FT ifgl €f.ft it �Tlf ��Jl' f� 
'TliT I � qcffi IJT f;r, f� �if>� if� 
� �u � ;;nft;; lliT fri � � 
� � �� �-��ft � � � 
ltifl.i il'.:rr m-T 'TliT I �;-orifl.r 1t1: � 
qm � � � �  'iT R'fflr 
� �� llil' � � cfiT � fira 
� 1fJ � "I' 1tT rii I � 
cfiT � � gm, ;;r·1 Ai � W 
� it � ;;ry � t. Ai � f.t;m;rf lli1 
� � i tf.ra � Cf'1 m w  
11\"T���r.f'fin;r � J·:s<'f1i� 
lli1 fiw.r �� mri{ q � �; � 
;l lfiPm -aom, ;;r) f1ti � lT � 
'll'T � '" � � � � �  

Bill 
� q,: � � tl llf°R W IFT �  
1f"fT � �� � lff�\ iA' ;;i-m � I 

� � rr,r; � �� rn -;m  
'fi ;;iftq � � � fcr.m-r liT cfiT�\ liT 
IITTof m � � �� � � "'  
�� � tfq f;;m q,: �cir � t � "� 
ofgIT <fi"'IT � tf I � � � t X � lfR t t X \ 
t ffl if g'J;ff I ;;ref �� of§� H� 'Tm 
� �'Jf � �,r il'if � q'l\ 'ql'fl-�!1ft 
� f� 'FT �<-W<i � oo 'Tlil, 
ffi ifs� mt fm;n � �ft �. 
�rzrr 1r'h: �;r ,m(fr i mir,, � mn: 
'{�: r.r. -?ift m � ;;rr llf� <tiTlf �' 
;;rr � 'fi, -?� 'FT ��t •� � 
;;fllf I -3'� fflT lffr � 'f� fmtl«f 
� llf°R �.i- .tl' � � � rn t f� 
�r � � ffi<fT 'TliT t I 

� m it � .rm cfiT arr; � 
�� Ai f� if; �-'ll� �-�·�:'fi 
� olfTlf ;;rirr;:r, ;;rT fer. � ft t 
� if; �� ctiT lfT �W if; �  
if m� GITTfr � , n �,fr.ff .m � � 
it i:qf.iA.4�� lil � � t .. 
� lR: iF � T  � cfi17!.ff � � 
� f� 'TliT 'ff, f;;r;:r q f� liT �
cfiTU <fi'T m-uir � 'l'T I �� cfi17!.f it 
�� � 'll'T �.:r � «m m � � 
rn I �i'I' lli'T � J;ITTT1f er� liT rorrtffl 
� cfiT � f<tilrr 'TliT t I � ii'@ � t 
Ai n � if; �.qy� ifWo IJ;if m 
��� � i. f.r-Ttmr ��� 
� I liT-ft {(� � � �o ltilf f, 
f;;r;f if;��" � �'l, 'mf � liT � � 
(tlf.' � � I �-�'?" � ifgo 
� � I '4:f.:1foqft1i!ht iF � 
�);l � � q � mrfr ctil � � 
q �� f.r.li'T ,ifT W 'ff I � lifil"rA it; " " 
;;m:' � � �.f' � 1'il {"T if@ �  

� R'lIT t f.ti � � m 1'i1'ffl rn f, 
liT Aitt � q,:!-ifm lliT � � t. m 
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[ Ji,ft 'U'f roril'] 
if�� W it; fCfi � Grr:ft� ��r ��'i i:t 
m ;r{ �' '3'oi <fit ��n � lfiT 'l'�n: 
;a-.; iuf<ilif>1-1 'fi"T "1'�1 �, ;;r) q��, lfil'r!' � 
� ;a-.; <fit -� � � � I 

W f.ffi if ;;r) .mf WT ;r{ �' �;:r if 
� lffift-lflcT .nor c1fr � t'..lf 'fi"T �T"f 
� "flft� I �if, Gl'T7T a-) � ! f;r, Gl'T �11T 
aro.R � � �;fr � � � �'R f;;r;r 
<fir fifga- � � iiTfclir � � � m, 
or� �� � t flfi '3'if itr � cfir-J:f i:t 
f� (t ;r{ t � cfTcfft � lfiT 
� ij° ��� flti/.fT ;;rf � � I 

�� !� f� 'Hf f'i>flf <fir �ITT t 
f<fi � ij' .r,r�.r,n: ;;r) �� � fef. in,.r 
�' f;;r"f iti 4'rn ifg"a �:f� ;;ri,R � ,qn: 
� �li) lfil·� m iii:f '1;f4"'1'T <FfT � 

qn:qn: q;r tT;;rrn 'lfIB !, '3'if�r rot-.., 
f� c¥f lf;rn;l -t iii:A" <fir cfGf� � �� 

lfiT � ef.vfT � �ITT ! I �� lf� 

f�r � fCfi !tir't fcr,m;r l1'T 'fir{ Cf>1�a<t.1 ,. 
wn:� mfa<f.��r��'R�r 
;;r) � t ;;r) �� ��'t 'fi'T hr ! � 
-rm � �r a-) '3'ij' ���� 
f<filfT ;;rT � ! I f�l q-'l'fr� lt,1' 
� � � .r@' �ll'T, q- �'rn � 
� f� tflU t I �� lti'T!.f if lf� � 

� Ai' f� ft h � cf€;: tzf�zn: if 7,lFfT 
a'of � � �  f� ;;rr�t I -q· 
� � f<ii �ff cfT't it � �t ;;rf"l'T 
�� l!'h: 1fT;r.fT!i lp.{T ;;ft lliT afcffiTrlT 
�If flfi �Cfi � ll'T �) m'� l1'T � 

� <1fr� WT<: � � � �  cr.r 
'3'�T ��tcf� f<FlfT Gl'T mr l1'T � 

'f� ij' ,;ri ll'T.ft �� � l1'T � � 

lfiT ��lfTT. � « .ft�� � �ITT 

t I WT<: � �T-1 c1fl' �q;rf � c1i1 � 
t a-) � �� in�� �) f.t; � 
� '3'oT �it I {� cfffif lf. � t 
f1li' ir;,,fi � � ctn: i I 

Tenants' Relief 
Btu 

�� lfil'J.il it � �r � � tm t 
flfi �{� lTcffu ;;r) \il'ffl � 
mr m� ��"fl� lfil� 

� ll'T f� � ll'T � \il'ffl fm .ft 
� if �T, � Cfif'rf ffi� .f� � I 

� iif1r � �� � � f.Rn: fc(;'lfT 
'fT cr.r �r lfi� 'fr f lfi lll ffl -r8a � 
cfTcf "f� t fCfi � �� � <fir 'ifr� lfiT 

�lfT"f "f � 1 � m;;r a<f. ii1ft1ifiM lfiT 
�� cfTa lfiT �N � mt( � fCfi t f�) 
cffl" � m if ;;rit"R � � 1rh: m 
it ;;r¥iR � ra � m � of.fr€\° � 1 
;;r.r � �r �� � ii; �T'i � � m 
it·� �  flfi � <fit ir;-rf �m ��i 
;;mr i miR � � fifi � �r 
if. m� f�r � lfiT .rr �r .r� 
lfi\ITT ! J;fh: � � f� it � 
"flf� fcti � inft:rr.r.r ifiT lll lfi� ri 
fif. �: � �;:r if; oh: 4'"{ lfiTli � 

� �'h: '3'�1 t 1!fil f.r1ti ii t fo"' 1-1 ctiT � 
� '<11� I � � ij' � 
f� � ;;rrm � I �T lfTM ��T 
;f � flfilTT f<fi m.r,n: cf.T f� it 
�¥, o o o  �lfi� ;;rqR � lfiT � t 
t;fR � ;;rift.f CfiT � lf,"tjm � � I 
q.r �",r � � fer, � <t,i:q�:wt 
flfi"f �mr <fit f� ? iflfT '3'� � -
�� it ifillR'lif>I< � ft!_��I< �'ffl' lfT 

fer, � �m '3'r� <fit nra � 
f;;r�r;:r fCfi � ffla- � ;a'.f ;;rift;n 
� � �r a ,;it{ � 'WA' "ITT' 'Ii) 
'3'.f<TI � �a' ! I �q i�� 
� � fCfi � cfi"lefiM if flfi"f-fCfi.f 
� 1'il f� �  I 

m¥f �r ,it � � ��;rr �Tll'T A7 
;;rT �ffi fim � �(t � I fflc 
tc '4" � � � � ;;r) �c � cTt1f 
� ffl fir.{� � � I 9;fTiil' (fl � 
t Ai' � .fifcfi;�tu;i m � lfi<: � � 
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m Q: !R'ro � � m'T � m� 
if � i lf1"{ � cl"R it lfiTffliT"{ iiiT 
� � wft � �Tlf "<-Wd" t .f � 

'3'� � if � ��r � � t ffl 
;r {)" ;;qro lf,nqr"{ if.1: � ! ,;i\"{ if �r 
'3'� �if'R � � � CR: � a 
� �T � �ITT t f<fi li� 'ffcffl' 
t :;r) 'm'lT � � f..li � �) � � 
� m� if � q'fi:fT t I m �m 
mq � � �u-,r,r 'Jf"T lfii( if � ttm 
rn,r,r � "ftf� for, � wq-r � 
ffl �,: i::)-;:ii if f� ti:T I � 

� � mfucfi if f�r � ti:T 
111<: �.g- <Fr�r.:· if ,;fr ;pr� <f.mr lf.v.l'T 

� t ,;r'r<: r�.-�<tr � ltfl' 
q;;r� u �r � �r t "ft<: 
f�<tr � �· mfucr. <f.'m <ti'ri:re
� �� t f� f<PIT :;r,.fT '<iTf(lf I 

,;prr �wrr ;:;ft' �r �� lfTrf.fl<f �i 
� if>"� � fif. WR mq nqrn � � 
<:fl �� GfTT ij -nTf 'm'lT �1:il iATff �' 
�"TT f�fifcq o!'iWI' � fcti ;r,,� lff.ii 
i't �mri:r<: <li1' if.?"{ 'n,<iGT ;;� lff.ffif t 
q-"\1: .J Hrqi "·JJ.r.r <l'ir{ 1nnm .;tfr 'Pg'�r 
<ff� � � � � fq-g-or t f;;rn- � 
ij �q'rrf it; mfu.fi it; ;;� � � 
flffll .:;�r ¥fr 1 � mf�; <FT �11:r � 

� fcfi � '3'�1fil' � ,:rar � t 
� ffl"T <R:m � t 'J;fl� �� 
mJT lift aR rn t fu?J � � 
<A'ffi � � �rf q.f ;;rr;'t' t ifR '1ft 
,r!fi � r�r!fecl �mr ti � fqm � 
� ;;rmr � ffl � ilf� � � 
� t I � q-;i � � � fir, ;;r) 
� �m � � � � � if �  r� 
ITTfcr.1JM1:t11���a ��;;rf� �� 
t' � �i!' f.t; �ire' "'-m cfcRf fim:r � 
� � it �m m .Jl'ift.f t r� ffl if 

Q;ftMf"1M ;ftmr lliT � ft 'Rm� 

Bin 
� � � � lf1"{ �;; � � ij � 
ffi � ;;r,:n.rr ,m- � Ai11T 111rr t 
ffl � {)" � � �� ITTT � 
t rn �� � � t Ai" flfim� m 
ffl��(�llr�f I ���� 
m,r � flt;- f� ,mlf\' if � .m 
� t a-) � '1ft ml� t lfiff.f � 
ffl � llfiT m � t  , � �  
�"TT <R:rft' "'1� flfi Q;flfq flit �M llfiT 

� ltir{ ifrkfmA lfT;;f' � t 
ffl l.������lfl' (fl � 
� � � lfh: � � ij � � t 
(f) m llfiT� t m ;;i-r m� t 
'3'-'Rit �r � � if>l7ilf �, � � 

"'1'� �u � � r !t>i: lfT f Gf'ij' � � 'Jf"T 
'<iT� � l:«llll � <R I � �ffif � -
� mi' �  Q;fcrcrf� ;nfu� � � 
�, if �� ffiT �mr t 11h: if � 
iirnm �RH t er) ��<Ii) 1!mf� �ff if(Y 
�r si1l �r t 1 �� f�f lfi'T � 
� �nwr lli) er� � llfiT � 
� �<TT t I 

� <ITTf � t fir. �m i m 
;; fuq; m IIT1f t:rmflfi !tit ffl� 
rt lTT ��) iti';;i-) � q,: 1;1r.:ft fll'mlfi
ml' f� t iff�lfi �l'. lliT � 
er,� "ft<: � �).r/ it;' ffi � � I 
� llfiT¥ � llirf ;r� t a-) lfiir t 
cf.lf l� � � � � � g:) 
� "'1�lf I W lfil'B it; 'R� � of 

� � � if,J lrrf;r:.r,f � � 
"'flfyfi I � � �m � � {tlfi � 

� i:tlfi � lfir � � �� �  � 
lfmTI � � vfl' � ,�i ir�i � 
lfi"{ 1'fflr{ � � lfi"{ ;ft ffl lfl� 
m � Q;if>" �ii: lfT � � !R'l�.ft 
� � ir"f t a-r � ll'rn: �m � 
... � � t � fifilfT � t. lfT 
� � � t lfT irmAi � llifflT 
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[ 15ft mrr "{1fVT 1 
t, cr) ;;r) � �� �  rn��, 
� 1fITTriti � ;;rm t lfT � � 
� -a'oT � t lll'tt � irtTII '1111� :ft 
�� � t fflTR � , � �  
'fT I W <l'Tffl -a'� if; ill� it � � 
;;r� ia ij'Tvll �� rn wii: 
�� it � � �  f� 1TlfT 

(ff �it � JU � � �  �cft' 
t 1  

� � :;ft � r�ijfqfo,t1 if; m 
it � � l I "!i f� � � ifT"{ 
it � ;;� t I 1il'ro � ( .rr) it � 
f,.rlfi ml 1TlfT t I 

"The landlord was present 
under a disability "Bt the com
mencement of the vacancy. At that 
time he was disabled. Then, after 
two years of his becoming able, he 
can be ejected or he forfeits the 
right or the privilege that was 
given to him or her at the time of 
the commencement." 

(� q� lfi'i :;t.:w �.;�r � if 'lll1ciT 
t en- ll'� f.;� it � ifg� ��r .,.� t , 
'Pii'Ai � i;fff� t f.t; W11: lfi;-f fTir-
1:t� i:rnr;; � � 'cfiRf, t:tc �r � 
,;rrq; lti'fflZ f;l'R ;;('if � �) � it; 
� � � � t en- � �) � 
it; � �,m � �m t lfT �� 
;;r) 'ffl:c � 'f m � <im fifilrr "1'T 
� t, � ffl � � I 

� ;;r) lfiTiJ_,t' ,;rJq' it; � t � 
.m- it �<li" .rra � � �.ft' �q flfi 
� if; "'lff � � ;;r) � 'f " 
m (t'ti � �. � it; ;nf�f'ii�ta., 
t, �;u (t'ti� � � it 
q-.f .:r � r� ir!f rn rn rn � i 
ffl it lfiTi'l it IR\ t:,";ft mr<rm:t fit 
fcl; � � �Fm � ffl � � 
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Bill 

\;f"@'I' 'fT ITT �� � lfi'.t � lf.ll!dlf.j < lfiT 
� � � 'fT �"{ � � � lfTR<n: 
� � 'if� t �� �) ;;rrm 'fT I ;;rif 
� t �� � � t:tf<irr iti �  
�'f lfiT � rn, ,;nq {< 
� � t ffT � (t'ti � :f if@ a I 

iigcl � 'ITTlrT it �,l :flf� it; wn: 
if>llldif>i <."i ctiT <r,r;:r,:r it;- i«11� �� 
� fGlfT � q'R -a'�liT f� � -a-;; iifift.:ff 
lfiT f?: ,r;rr �T "{f� t!llTT lfffl 
���t��-r,:ifttrn 
lf iii'� tj tj �trr it � lJ ;n: '! n'r � 
� q<f .ft .r) <ifilfiT � q-°h: ;;r) ,;i-t,r 
t:tf<lfr tf'r;r <ITT � � �rii J q-1'( 
mr�f.m:rir � rn �. � lfiT;:r,:r 
� f�� tl"tf ij �� q;� flfffifl i 
�-rm 'o.'f' � �r i;f@l ! ;;rr �111' 
fu;,,t it; wn: � �Fm it �  ctiT 
lfT � �Fm if; wn: j;fr� <fi) 
�GT.f lti'T q"{ t I 

if· W f� <tit �;r, ir� � .. 
irr-reT � I � �� �clll �t �ffi � 
m lfir -rR it m r< f<f.'lfT ;;rr � � , 
� �if' if@ � t f<F � � Cf�i;f"{ 
it � �Ii � � � � lf.T,f;; 
m1T_ m � ij' �lru lfir �::�; 
m ,tt �u '11 f � cif, M <ti) � <ft trt vft' 
m m � � � m �  
� � � � crrzrr ;;rr;rr 'if!� f;;m 
� if; aiTI: IITiif � 1:trotl it; rfim-f 
t 1 1'· � , Ai � m:t' lti'T � �  
� t ,;m: � ;;r) vro � lfT 
;;rr 1fro � � i � i -rR 'Nl"t 
it ffl1fifr, -a-;;� {< m �  r� �� 
� si!T ffl � I  

Shrl Ranra (Tenali) :  Mr. Deputy
Speaker, Sir, I am generally in a1ree
ment with the objects of this BiJJ. It 
is proper that Parliament should take 
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equal interest in the claims of the 
small landholders as well as their 
tenants. The tenants should be as
sured of security of tenure as well as 
reasonable scale of rents. I am glad 
that this Bill makes also one other dis
tinction between tenancy in rural 
areas and tenancy in urban areas. This 
Bill deals naturally with tenants in 
urban areas. Therefore, so far as 
security of tenure is concerned, no  
time-limit i s  fixed and the tenants are 
assured of permanency of tenancy as 
it were subject to certain conditions. 
Clause 3 indicates the four conditions 
under which alone a tenant may be 
ejected. These deserve very careful 
consideration. 

As my friend to my right had al
re:idy drawn the attention of the 
Minister, I would certainly be glad if 
the Minister would give a little more 
consideration to clause 3 ( 1 )  ( a ) . You 
were ,:!'Ood pnough to draw the atten
tion of tht> House to the fact that it 
should be open to the tenant to pey 
the rents long before the landlord is  
obl iged to go to the courts or at least 
after he had gone to the courts and 
obtained t1 decree. After having 
obtained the decree. why should not 
the landletrd be entitled. eccordlng to 
your sugrstion, to reclaim the use of 
the Janet when the arrears are not 
paid? Th• question raised by mv hon. 
friend to my ri�ht was. whv should 
not the l 1mdlord as well as the Gov
ernment -ind the court first try to col
lect the!!e arrears-the decree amount 
-from ar other orooerties that the 
tenant wo•lld be having and onlv for 
the b<tlant'C! trv to proceed agai�st the 
]end that ls bein� cultivated bv the 
tenant? I� bv any chance, the decree 
amount e<rJld be collected from out of 
other oronerties-especialJy moveable 
properties-why not that effort be 
made first before tr:ving to recapture 
the ownership and the m;e of the 
land? That Is the Dolnt thr.it has been 
raised. I wou1d lik1> the Minister to 
give due consideration to that point. 

I am not in a,n-eement with mv hon. 
friend who safd that you are cr�tfng a 
new ·  system of Iendlordisrn, There i8 

Bilt 
no such thing as landlordism, because 
there is the question of what is known 
as the scale. We have done aw-ay 
with the old sYStem of landlords
jagirdars; talukdars; etc . These are 
small people who would be owning 
land below the ceiling limit. If for 
some reason some people find it pro
fitable and are obliged to lease out 
the lands to the tenants, we should not 
straightaway pounce on them saying 
that thev are capitalists, exploiters and 
landlords and ther�fore, they should 
be completely dispossessed of their 
1ands. That would not be proper. 
ESl)eCially in urban ereas, those people 
who have got lands can use them as a 
kind of security and it would be pos-
sible for them to raise some capital 
and get into various businesses, start 
small industries and find employment 
in the town!!, and in that way look 
after themselves. At the same time, 
they can lease out the land to the 
tPnants. By leesing out their land to 
the tenants, we should not think that 
they are trying to exploit them. On 
the other hand. instead of trying to 
keep two strings to their bow and 
preventing the tenants from having 
the opportunity of becoming self
employed peasants finding employment 
on those lands, they cen easily be 
treated as doing a favour and a nice 
thing indeed to the tenants by enabl
ing them to find employment on the 
lands as self-rPSoecting tenants. There
fore, I do not think it is proper to cell 
th�e people landlords, giving them a 
bad n11me and afterwards saying that 
they should be completely dispossess
ed. 

Then, there ls the other question. I! 
these tenants are to enjoy permanency 
of tenure end security on these lands, 
under what circumstances can they be 
evicted? Four of these circumstances 
are enumerated in clause 3. In addi
tion to that, an exception is souiht to 
be made in the case of disabled peo
ple. I speak 1mbject to correction-I 
understand that accordln� to this Bill, 
these dic;-abled people would be entitled 
to ask their tenants to Rive up their 
lands in order to enable the Jand
owners to build their own dwe111ng 
houses, cattlesheds, small busfneq 
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[Shri Ranga] 
premises, etc. either for themselves or 
for ·any member of their family. Is 
the net spread far and wide? No ; 
because family is defined here in this 
Bill. It means: 

" (i ) in relation to a person 
belonging to a joint Hindu family, 
every member of such family ; and 

( ii )  in relation to any other per
son, the person, the wife or hus
•band, as the case may be, and the 
dependent children and grand
children of such person." 

Only upto that : Any of these people 
may think of building a dwelling 
house, a cattle-shed or business pre
mises on this particular site. They 
can enjoy this privilege up to a t ime
limit; they can enjoY it not longer 
than two years ,after the disability is 
over. Thereafter it would not be pos
sible for them to evict the tenants. 
Until then, they would have the right 
to build any of these things. There
fore, it would not be necessary for a 
widow to remarry in order to come 
back into possession of the land. 

15.38 hrs. 

[DR. SUSHILA NAYAR in the Chair] 

Shrt Tyagi: Let the Minister say so. 
Can she during the course of her 
widowhood eject the tenants from the 
land? Suppose somebody leaves two 
or three small children and the uncle 
of the children wants to il'.lvest some 
money in a building on the land, so 
that their tuition fees and other ex
penditure on education me.y be met 
out of it. It cannot be done unless the 
children are adults and after two 
years, when they become majors. Then 
only their scholarship will be 
guaranteed. 

Shrt Ranga: I am in agreement with 
Shri Tyagi that a widow should be 
entitled to do these things while she 
continues to be a widow, because she 
happens to be a disabled person. She 
ceases to be a disabled person only 

when she gets married. What ia more, 
she can enjoy this privilege of dis
ablement only up to two years after 
having got rid of her disablement, 
that means, after having got a new 
husband. Unti l then, according to 
me-I have already said I am speaking 
subject to correction-she would be 
entitled to evict the tenant and get 
back her land, build a dwelling house, 
ce.ttle-shed or business premises. I 
would like the Home Minister to give 
some consideration to our interpreta
tion-the fear expressed by Shri Tyagi 
and the kind of assurance I am incli
ned to feel about it. But nevertheless, 
our obj ective is one and the same. We 
want to help the widow to enjoy her 
privilege end right. 

Shri Tyagi : Why not make the lan
guage quite clear? 

Shri Ranga: It is for them to do. We 
want the widow to be protected. We 
want her to go back to her own land 
when she continues to be a widow, 
whenever she feels like thoat for any of 
the purposes that are stated here. That 
is all . If my hon. friend, the Home 
Minister, is willing to redraft it in a 
more explicit fashion,  we would only 
be too happy. 

I want special attention to be p,aid 
by the House to one very important 
consideration. Why are we so parti
cular about the tenancy legislation? 
Why are we particular that our 
tenants should enjoy the security of 
tenure? It is a matter of employment 
for them. Their employment is differ
ernt from the usual employment that 
we find in the shops and factories 
under her employers. Here it is their 
own employment which they find on 
the land through their own efforts 
and, therefore, we want to ensure the 
continuity of this employment. As far 
es possible, we would like them to be 
made permanent and it is because of 
this that we want to limit the right of 
the land-owners, as far as it is possi
ble. If the land-owners are themselves 
willing to cultivate their lands for 
employment thereunder and i:.enuun 
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independent agricultural producers, 
well and good, and all credit to them. 
But if they would like to go to some 
other employment and lease out the 
lands to the tenants, then we would 
like all the attention of the State to be 
diverted in favour of the tenants so 
that they would feel themselves com
pletely secure in the enjoyment of the 
self-employment that they find in the 
lands. 

Then, I would like the House to give 
some consideration to the other point 
raised by our two hon. friends, Shri 
Tyagi and Shri Radha Raman, and that 
is the question of compensation . This 
legislation is with regard to urban 
areas, where the land values ere going 
up. So, there is always temptation for 
the land-owner to sell his land, and 
there is n othing wrong in it. But when 
they have an opportunity of getting 
some benefit from out of the rising 
land values, should it go only and 
solely to the land-owners or should a 
portion of it be diverted to the tenants 
also? Because, if you look into clause 
6, in regard to rent the tenants are 
expected to get four-fifths of the agri
cultural produce, because of the 
trouble they have taken. It need not 
be as much as that in rural areas but 
it has to be as much as this in urban 
areas. Because, naturally, here the 
standard of living is higher and the 
costs of cultivation are higher. Natur
ally, the temptation for the tenants to 
leave the land and go to the town is 
much greater. Therefore, it is neces
sary that we give every possibly in
ducement to the tenant to stick to the 
land and cultivate it. So, there is 
nothing wrong in allowing them as 
much as four-fifths of the agricultural 
produce for their own labours. When 
so much consideration is shown for 
their contribution, should not the 
same consideration also be given when 
it comes to the distribution of the 
payment of compensation between the 
land-owners and the tenants? Suppose 
the compensation sought to be paid is 
Rs. 10,000 per acre. Would it not be a 
just proposition or suggestion that the 
land-owner might be given Rs. 2,000 
and tbe tenant Rs. 8,000? It should be 

Bill 
distributed in some such way, and 
there mould be provision for that. Of 
course, there is no provision in this 
particular Bill for that, beceuse this 
does not deal with sales at all. At the 
same time, I would like the Home 
Minister to keep this consideration in 
mind and come forward with suitable 
legislative proposals because there is 
greater urgency in the matter as there 
is greater and greater temptation for 
the land-owners to sell their lands as 
soon as possible and cesh in the rise in 
land values. Before they run away 
with all the benefits of the rise in land 
values, leaving nothing at all to the 
poor tenants, I would like necessary 
legislation to be brought forward in 
this House to prevent that. 

In conclusion,  I would like to say 
that there is nothing in this Bill to 
prevent a land-owner from selling hls 
land to the detriment of the self-em
ployment of the actual cultivator. So, 
something has got to be done in order 
to assure the tenants either some com
pensation,  or continuity of self
employment through the cultivation of 
the land, so that the land-owners will 
not be obliged to think in terms of 
selling their lands. 

Mr. Chairman : I have got names of 
five more hon. Members who wish to 
speak on this Bill . We will require 
half en hour for the clauses and the 
Bill has to be over by 5 O'clock. May 
I know how long the hon. Minister 
will take? 

Shri Datar: I shall take about 
twenty minutes. 

Mr. Chairman: That means we are 
l eft with 25 minutes for the general 
discussion. 

Shrl Braj Raj Singh: Why should it 
be finished by 5 O'Clock? We have 
saved some time in the Income-tax 
Bill. So, we can increase the time 
here. 

Mr. Chairman : According to the 
time that has been allotted at present, 
it should be over by 5 O'Clock. If 
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the time has to be extended that is a 
different matter. But we a�e towards 
the fag end of the session. So whether 
it is possible to extend the iime that 
will also have to be considered. ' Now 
Shri Naval Prabhakar. 

1ft "'"' � (� �
'Uffil'-111,�f'<la ;;r,fu.tt) : � '1ft', 
� �) f.ffi mzrr t {1:f � � T,r.ft 
t ,;m: �;l' � � m !  I � �) 
� if lfi� � m � � cfifo.f 
� f.f;" � �"1" � � � I 

� � f;n-� � � � 
� <t>� � ?:fr ,;m: � � � 
11'T'f'r �� fu li ·fur i;l ,;m: � � 
tn: !ffif �� cfl'i-1' <AT I � �I' 
f� "1 tft" � � m �  
�fir �m: � <AT I � f� 
i!f t � � f.ffi l-fffi tT'1fT ! 
� f.ffi if � n �r � 
;:;mrr '-fT I 'llfR � � mt !fil � 
sm�� 'fr f.f;" � '!_fir".-.n: oA �it 
IITI: � �� ?:IT  I f� � �  
in � t �  � � �� 
� .rr � � tT'lff  1 � � � 

� � tT'1fT !lfh: m �T � flfi 
� � "fTlf tn: � � f� t 
r� iP'11T 'llfh: � � n i � 
'llfT � t �� �� tn: � � � 
�. lfh: � �111' ;;r) Ai" �  Sffl';ToT 

� � � vi �-it f� �:� � 
tT'1fT I 

m �� ifT1: .m: � 1'i'T f�ffl 
� l � � � � t � it  
q� 4if�4tiit it;' �� t X 00 lti1' 
m �� t ft rn � � �  
� f"1° i � oA' �q I 'lif � 
� �  l!'Tf t mit ��t f1'i 
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'3'.ffil � � � \if'!� I � ��T 
f.m mzTT 'fT � � if � f.ffi 1" I 
� m;;r � � 'llfm � I it· lfr-fflT t 
f.f;" � cfl'� � ;;r) 1lcfm t � 
� � � � �� � fir.!J �lfi 
� m'f rn � Ifft if@ !fi� irt � � 
f.f;" � � ,;m: � � imTlf � 
� if ��o ittcr tr m � xo qr 

XX tf'Tcf nit 'llfT tf'!f ! I � � ittcf 
" � � oo t  � � � cfl' 
�-r oA'm tf'qJ q-h: �) � � 
f� � ffl � � flfi � if>ll!(iif>I( 
� � � 'l"N<f.T< � ,;m: � 
'lf-m.: � tf'tfT �� � �r 
t mt � � f� � I  �� 
cfT � efcfqm; � � I � � 

� r11° I m � t X tf'Tcfl !fi) '1ft 
'3'ID � � f� � '.f<Wf. � 

f� tp't I � � � tf'Tcf � it. 'llfT 

� � � � Ai T7'1til � f� 
� � � t 1 � � � �  
if � mqr 1 � m �r � � i  
f.f;" � � � � !f.1: � !  
� �<Tlf� � I IR 11Nil\i!lll 
tr,(;\" t � � cfoll!dif>I < Ifft lf1fl" �T 
� ��T � �  If,,: � I  

1fy.f ��If f1'i -rn f� t �� 
� � � � � � I �� 
� ifft <timr m Ifft ,� � 
� t  1 � � t flfi � '(� o't 
� U I m m _;ft � � � �  
if>'T it'Tfflif>' t � lf4T !Rtf'T ? � 'l<T 
sr� �. 11Ncfitfw � � lfh: 
�� <ti�T fit;" �  tn: lfT'f Gf'ift.f �� 
� �If I � � 1'ft' iJf 0) 
� � it ifill!dlf.f( 1'ft' 1JlfT � 

� � lf· � ffl � � � 
t ·,;m: 1f· � I flt;- 'li"l� 1'ft' lf4T 
� "tltft � � � if>'T 'fUT.f 
� I � � t flfi ,i« � lfl'{lfr � 
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� t � it � �;;rr � ;;nm t  
lfT ll'R � � � � � t  
m ��or ��,� �  t �ltiii 
� �r � � � a-r � �  
-� :qJ"('qlf � � � 'qTij'f t I 

1fT\if � � �;, cfil�ctcfii<.l � �);t 
� t , �r � �tn: cfi"r ..rr�fr 
� -« '{'I' m't �;;i· t � w;, 
* � � � �T � <Alft- 7 
-�� cfi"t{ �� � cf,T �cf ;,� � 
� � fflcf,iA ;,{T fcfi"lfT ffltT � f<fi" 
� � of1G .ft ;re<li"T J � fm; ml I 

� llW f� it�) � t <fil�
cfi"T"( t 1 1:!;<f,' lf�ft"T <Fmrcfil"( � �1"( 
� lfTlAT cf.T�"{ I q.f" �) �T 
<fill'ictcf>I"( � �"Ai"T �'fR cf,T -« m<f.T"( 

ll'f-.rnr.ir <n:<'l'r t ;:r) m -11� �r � 
ip;nf� �r � �� � " m� �"tl'. £: 
m lf:T ,;r,rrr� �)in � I r.: \qR lfln:l<li 
·llil � � llfT< � o mil ir""ii-r <f.'mf

<fi"T"< <fi"r rm i , i);f',tiif �� f;:;rm 
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,;nm � �n: � � it. ir� llfR 'fl"'IBT 
it .r,-n gm �. � � � cf)"( 

� -::r.r �ll'T it ll'T ;;rr � cfoT � 
t � t m � � � �  lfiT 
� � �T�, �<f �T if�� cfiWi<f>I < 
'liT J� � fire-m ! I ir· � 
lM"T � ?f�� � � f<fi"�� 
it \Jfof fcr. � :a-« �ift;, <fiT � m 
� � <-ftrr m�i:rr<ra rm � 
;;r) f<fi" m;;r �� t � ir1m ��
� <fiT fm t I � �� �  
1f�qr �:n: il'i w-ms: ..-� f'll1•i 
m � iF.f1: llfR .rm � � I 
� 'TI� lfi� � ... � � im( 
'NT -!l1 {fl'TT ,;tR � mm 'Ii� 
t � fflf � roil' 'li'm� t\' 
� � � mm it. � � m
..fs1 (Ai) LS--8. 
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tr� � �""' ifil�d'fil ( ii" �mf iift1T 
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� � � ffl llr-@' � �  r 
!lf!RT 'lil'� "frf� ::;rrf'ifi ;"dn; -m ctiT ifTi:f 
� � \ifl"ffi � I 1Jifi"(lll illf°\ If� if; :;ra 
:r(T � � 'fR �m '3'� trm �mr 
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Shri Balraj Madhok (New Delhi): 

Madam, while supporting the general 
principles and general objective of the 
Bill, I beg to submit that this Bill 
only touches the fringe of a big and 
growing problem. The Indian metro
polis, that is Delhi, is growing fast and 
no one can stop it. With the social 
and economic policies that we are 
pursuing, its population is bound to 
grow and the three hundred villages 
which today are included in the Delhi 
territory are bound to be urbanised. 
Theretore, this problem does not con
fine itself to 4,000 acres or 1,700 ten
ants to which this Bill just now 
applies. Of these 1,700 tenants we 
are told that about 500 have already 
been evicted· by private arrangement. 
Why? Because they find that they 
cannot continue. The pressure of the 
circumstances is such that few tenants 
can afford to carry on litigation or 
quarrel with the landlords and there
fore even if they are protected by this 
Bill, the fact remains that agricultural 
land which is with them today will 
not be with them tomorrow, because 
very rapidly that agricultural land it 
getting urbanised. Therefore the 
real problem is not how they can be 
saved from eviction, but the real 
problem is what alternative ere you 
going to provide for them. 

Now, that can be done in two ways. 
One is that they should get a share in 
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the enhanced V'lllue of the land which 
1s directly resulting from the urbani
sation of the territory of Delhi. That 
ls not happening. The advantage of 
the enhancement of values goes either 
to the landlords or to the colonisers 
and the poor tenant who tilled the land 
end who has no other mainstay, ex
cept the land, does not get anything. 
Therefore, one thing that is needed is 
that provision should be made that 
whenever land is acquired by the 
Government or . is taken by a private 
coloniser the tenant who has no other 
source of living must get a due share 
of the enhancemen t .in the value. That 
is n ot being done. Even the marusi 
tenants are not being given full com
pensation . Though they pay land 
revenue directly to Government, when 
it comes to the question of peyment of 
compensation, they get only ten annas 
and six annas go to the zamindars. 
This is unfair and unjust. Therefore, 
provision should be made that full 
compens,ation should be given to the 
tenant cultivator. 

Secon dly ,  s teps should be taken that 
those people who are getting displaced 
should get some land elsewhere, 
where they ean carry on their  agricu l 
tural avocation. There are certain 
lands in far off areas in Delhi which 
can be reserved for them ; or new 
Canal colonies are going to come up in 
Rajasthan where people from outside 
will have to go. These _lands should 
be reserved for these agriculturists 
who are getting displaced. The Bill 
provides that they will not have to pay 
more than one�iµth of the produce as 
rent. That is good so far as it goes. 
But the question is where agriculture 
is going on production is falling. This 
is due to the Government notification 
freezing all the 34,000 acres of land 
available in Delh i. This has created 
a soote of suspense in almost all the 
agriculturists. Proper attention to 
the development of land is not being 
given by them. The provision in the 
Bill that thev will have to pay only 
one-fifth of the produce as rent would 
not be of much help, because there 
would not be any agriculture; and 

Bill 
even if it is there, it is going to lan
guish. Therefore, the real problem is 
not of providing some relief from 
eviction but of providing them with 
some alternative job to live on. 

In that respect I would like to draw 
your attention to the wider question of 
Delhi's urbanisation. As many hon. 
Members have pointed out, unauthor
ised colonies are growing very rapid
ly. Why? Because the population of 
Delhi is increasing very fast. People 
want shelter. They do not have shel
ter, and they do not have land. What
ever lan d there wias, Government has 
acquired. · Government sa.ys that pri
vate colonisers were profiteering. True, 
But the question is : what has the Gov
ernment done? It has frozen the land, 
and for the last two years it has only 
been adopting a dog-in-the-manger 
policy. It has not developed any land 
or given any plots to the people who 
need them. The result is that new 
constructions have stopped. 

Th ere are two results of this . On 
the one side rents of urban property 
have gone  up in the 1-ast two yean; by 
one h u n dred per ren t .  A house which 
vou cou t d  have for Rs .  1 00 two years 
back you cannot have for Rs. 200 
today. As a result the city house
owner is reaping big profits. On the 
other side the people who cannot pay 
that much rent are forced to take re
course to unauthorised constructions. 
We are blaming them for these unau
thorised constructions. But actually 
our laws, our policies force the people 
to take recourse to that. They cannot 
pay th-at rent , and so these colonies 
are growing fast. While Government 
is trying to clear slums on the one 
side, new ones are coming up very fast 
in all parts of the Delhi territory. 

I would therefore conclude with 
this. As I said in the very beginning, 
I am in full sympathy with the gene
ral principles of the Bill. But I feel 
that this Bill is very inadequate: it 
only touches the fringe of the problem. 
I would appeal to the hon. Minister to 
look into the wider question and see 
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in view of the rapid urbanisation 
which cannot be stopped. Can you 
provide relief to those people who are 
living on agriculture and who will no 
longer be able to live on agriculture? 
Secondly, how are you going to pro
vide relief to those people who are 
coming to Delhi, who are living in 
Delhi, who want shelter but who can
not get shelter because the shelter is 
getting costlier? Unless this two-fold 
problem is looked into and tackled in 
a wider and realistic way, the prob
lem will go on getting aggravated, and 
the misery of the people will not end. 
This is the only submission I have to 
make. 

"'o �'R � : �.:rrqfo ��. 
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:;;rr�r t fT. �<f .r;,r 1, �ifit ;;ri:r!'if 
<f�T f:r,, ll''f.'.fr t. m or9� ;;r,.:r fi:n:r �:f>Cfr 
t I 'q'<f '-Tl'J\: ff..tfl <fir "!�if ilsT �, 
iifT� 'if� �� t. '3�ii'i �) � ftm.r 
t �t f-irarfr I if<A" �lJ\ �if.I f�T 
cfiT11T*fcq �)mefr if ;:i-r.:r f�«fr f� �. 
�) �ifiT �i:rt ITTT'ii � ,;rf�;r, �') ;;rl{T,f 
f� ij'�f � I 

Q;i.fi <1'10 � � �T � �@T t I 
� �r � lRil.JT it f� � � 
��� � I �ij :qn: «) f� i Im � q 
n 4t � f� �  f� � t  
� � ;;r) �mt � !, �ililil 
� � �r !lfcr,:ft �� <fiT �� 
� i -
Mr. Chairman: The hon. Member 

mayconfine bis speech to this Bill. We 
are not discussing the general ND& 
1tructure at the present moment. 

�o � � : �� 'Ir{) iif�m:r-ft 
t fi.fi 11 -(t �ill �� � 'if om 
IITffl ih; � � � if(\' «� t' ' 
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���lfil�,  fif." it �  
irn i ,ir � ifil � "' f ifi � i5Pft.r 
� � cfi'� iilTffi' t .� ;;r) � 
* ;;rr;rr t m �m ifiT ;;rr � i, 
� cftlT t I 1{ .  '3� � � iilT � t I 
�cfi' 'q'� f� � � ffl � I 'Ii' ofcoll't 
t � "'fil � � �  1 f� � if; f� 
-.f1:ft;:r ;,;rr ;;n�;rr, i3'+fifit ,;rrq- �� I �T T 
•'r°tifi<: -il'if cf<fi' � .f�T if �T cfof cfcfi i:I') 
cf� ffl f� if; ll'cfil'.f if �T I � if 
� ITT'-tiro' .f�T cfi'T ifilt!Tttfccf �� 
ifi'r � ar;, lftlT 1 �if <l'Ri T t -ITT" �'fit 
'ifrf� qr flfi f:;rn SR!ir � � mtll � � 
cfTf� � mr; ififi.r � � <frfcr� 
� �r 'if!"� � 'q' n: 'ifrimT l fcfi � 
f�r it �r � �n<r. � if,rn:r t, al 
� q<fcf +TT f <F�T "fi'T ari:p:: ra � 
�iit :;rqr;, � � 'q'R i3'1:f �tmF:T ifi 
� � � ::;r) fcfi 1'ff1T{) ;,)'R1 !fi'T iFRft 
� 1 f ifi�r ifir "'{ rn �+r i;g"{r cfit �l 
�n: � t, lfQ <fil( P<f1 a;r� ,:ft'f-1 �r � 1 

ll'R•ftir P.:ft' ;:r,.:i- 'Sf"'1 r� --: fr ;'j' 
cf;.:q,a,a..Y cfiT � fcfilfr � I � � 
��'-A 1;�1 1!GftU cfiT f;,'f'Jli fifitll 'q'R 
� ITTqj ih-+r�r 1 ,;rn: �h +r'tm 
1!m-n iT +rr +r�·lft 1!� f� 
��� f�;:rr � aT ih +r� 13:;;rm 
ifiT ;r.:-+f�lfl � � 'ftlT "4 l<W-1 cfid I 
t I � �cfi -ffq 'Ii' <f�T :rnfflT � 
f<fi � f�t l{m-'t 'lit i3'ofllT � 
ij'l �ifil <tft( �T � 'fl fo�1 fo (11  
·cJl-11 rfQ.T �T t I l!if lJni+f � f ;r; �� 
<l>f� ifiT <11! .ftfJ t f<r. f-;r,, t imr 
,;rq;:ft ,nrr;, ;;� t tlT 'lf1' i;-:if '1ft -;rift.r 
arm � :q-R � qt� � � 1t�.r � ---

� "'"' Sl'<f'IIII'( : -I � if ;;r) 
�T f� efl! +fTf<1'fi <lit f�, 
'l"ii!T't 'iiT � f� I .. 

.-to � � : 'li' � � :Jl'r �J 

BiH 
�"111' ifif� � .ft,cr l flti f:.fl'f 

1!iill � imr qnf �cfi', � lfiif �ll' t �) 
�-r���trm��� �  
�) � � �� T ii!1ft.r tlT � cfil'lf � 
ifiT tlT � ifiT i,fif cfcfi !fi'l( {� � 
f!filn � t � qcffl cfifi i3'ffl t� 
� fifitll iill � ! �'tt � �� illl� " 
it fifi ,;i-� ar�r lfi'r �lfT +rr � � t 
ITT +TT t�� � fifitll iilT �r l 1 
it� �.r �r fw� if � 1 ri fifitll 
fifi f<fi�T lfil � it m ;;f'irr,:r � +rr 
� al � -r� � qcffl i3'm 
13:,;rrcn.rr ;;f'� f�r ii!T.fr � 1 lfiif 
� <fill �<:AT ar ;;i-� �R"r 'ifrf� flfi m 
� � m� 'q'� ll'Tf;,;r97 ct;T flfffif Q ar 
� : i:rA 1!� ifil f� � tlT t� 
� �r � fifi � : i:rA lfifu'ifi ifit flfi 
�n: �� m 1!� ifit f'A' � 1 'lf1' 
�h-lf�T "'mt �. i3'.fifiT +rr �m �er 
�f� �<: �);,r 'if!"f� I 

l'.fi � clfPft � �. 'q'R � 
rn q"( fcNcff t ;,fl; in: �. en m 
IP-ft' � ifiT -i1'U ml' if � ffllfT I 
iru � t fif\' � m« � � cfof
� � � � �' �"'.r il � 
� ij � ;rm �  I � � �  
if'i'iIT � � � t � � �, 
lfT � � � �' lfT � ?TU 
� ff>"'{ �. � ifiT � «ftffi4rj t q: � 
� t" Pffi I � ffl if � 1'iTf � 
� fit,' � � � if;,ifl � � lf4\' 
� ii!lft";f � � �. � 
m« � � � � � '3'1:1' ffl 
� � � � .r,:r �. � m �  
lfT "U{ � � ;rm  t � it �  
� fif>' � ffl � � � itl' ;rm t  I 
� il"Rt ifiT q'J � � ffl' it t 
Witil � �. � � � � 1'  
'M � � fif\' � � ffl 'lli  
� 1:(!ff � � \JlilU � ;:i- ifl 
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(:;no �llfirR � 
� I � iii) ll'Ncfm: � lf� � 

�(\' Ai � n:ifur lti( � �ij � 
� lfiT � �' lfT lit'� � 
4A � �« ll'Ncfm: � I � ll'Ncfm: 
�«� �. � �« � iii) �  
ifi'� � � � ffl � � � I 

q'if ij• � �q.f of@ � � 
� � # � ii"@" ;;r� lti('ir � 
� Ai �'T iti4T� t �if � ��� -ti 
� � itiU� "o �m IJ,lfi; ;;rift';; lfiffi
illit' �� �q �. � i�r f.r. ll"':mi �� 
if lti�, �� i 1r� � ,;r:;;w 
� t I � �  of� � �I� � �  
� �r t  I � � �� �m 
ij � t I f;;rn- �q.r � � ffi ?.IT 
�� �q.f � � � lf� ;;rift';; � 
� qt �<lit q';;n.r t � � � cf,"( 
� � �  I W � ff m;;r .tf 
�� �� � �m �. �«<f;T 
�« l,ftfr �;rr �. �l� cf � � 
ifi'"< ;r@ �<l"d' fucTt ;;rift.f � lITTfT ffi 
it; I W � �<lit �fw.i # lfT � 
�m 1i ;;rq'tif t Gf� 1i � � cf>T 
� � � 1 � ;;r) � �  
� � � <tiT � ,;r"h: � ;;J) � 
������ ' 

Shri Jl, C. Sharma (Gurdaspur): 
Madam Chairman, several persons 
have welcomed this Bill. But I am 
not in a mood to welcome this Bill in 
any sense of the term. This Bill is 
like a vitamin injection being given 
to a patient who is going to expire 
very shortly. 

Ch. Ranblr Singh: That is correct. 

Shrl D. C. Sharma: This injection 
may be good from one point of view. 
But nobody would deny that thl11 
injection has been too late and that 
instead of saving the patient in time 

Bill 

this injection has only made his death. 
slightly more comfortable. I feel that 
this is one of those half:.:hearted 
measures, one of those measure, 
which show lack of planning on the
part of our Ministry and which is 
not done on a balanced view of what 
is happening in this coWltry and als()I 
in this metropolitan city of Delhi. 

We are alJ full of admiration for. 
the big structures that are being put 
up in Delhi. But I would respectfully 
submit that these structures are built 
upon the blood (An Hon. Member: 
Graves!) of these poor peasants. I 
do not know why our Government 
which has so much solicitude for the
peasants should not have done some
thing to alleviate their misery and to 
save them. 

There was an English poet Oliver 
Goldsmith who wrote a poem called· 
the Deserted Village. In that poem 
he gave two lines which are very 
significant lin<'s. 

"Ill fares the land, 
to hastening ills a prey, 

Where wealth accumulates, 
and men decay" 

Let Delhi grow from strength to 
strength; let Delhi become the para
dise for black-marketeers, for Gov
ernment servants and :for Members of 
Parliament. But I do not think that 
this Delhi is going to be of any use 
when I find that the people who had 
been in possession of the land on 
which we are building these mighty 
structures are suffering a kind of 
liquidation, illegal liquidation, if I 
may say so. Therefore, the first point 
I want to make is this. Government 
which is very fond of appointing 
committees and comm1ss1ons and 
investigation comm1ss1ons, should 
appoint straightaway a socio-economic 
investigation commission and try to 
find out how the land has passed from 
the hands of these peasants to th� 
hands cA colonuers and also from the 
hands of coloniaers to the bands of 
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builders. It is a very urgent social 
problem and I think the G�ve�nment 
will be failing in its duty if it does 
not try to find out what has happened 
all along the line. 

Why I say so is this. If the peasant 
has got one rupee for the land he 
sold the coloniser has got Rs. 20 for 
the 'land he has sold to the builder 
and the builder has been able to reap 
a profit, by putting up big structures, 
out of all proportion to the cost of 
land which he has paid. It is a very 
big social problem and this problem 
leads to the concentration of wealth 
in some hands and to the wrong!ul 
acquisition of land from some others. 
This is the first thing that the Govern
ment should do and after having done 
so it should find out what profit the 
b�ilder is reaping, what profit the 
coloniser is reaping and what loss the 
poor peasant has suffered. After that 
they should try to give to the peasant 
his due and should bring forward a 
Bill , complementary and supplemen
tary to this Bill in which it should be 
shown that all the land that the 
Government has acquired from the 
peasant and all the land that the other 
agencies have acquired from the pea
sant have been properly assessed and 
that the poor peasant is going to be 
given a proper share of the profit 
which all these agencies have reaped. 
I think this is what social justice 
requires. I know that social justice 
is one thing and admini stra tive justice, 
another. Administrative justice will 
find a pallative in bringing such half
hearted measures. But I stand for 
social justice and I say that this 
should be properly enquired into, and 
no peasant should say ,that he has had 
a wrong and unfair deal and no 
peasant should pass before a mighty 
structure and say to himself: "Look 
here I am without a shelter nor do 
I ha�e any means of livelihood but 
these structures have been put up 
over the land which my grandfather 
tilled and which my father tilled and 
which I too tilled at one time. That 
land has been taken away from me by 
giving me some kind of compensation 

BiU 
which is not in keeping with the 
advantage which those persons who. 
acquired the land from me got." 

The first thing is that you must 
appoint the Commission. The second . 
thing is that you must try to com
pensate the person from whom you 
have taken the land and the third 
thing is that, if you are not abll" to . 
give this poor peasant compensation, 
you must take in hand the problem of 
this resettlement. This is a problem 
which you cannot shirk. I think that 
a contented and happy peasantry, a 
prosperous peasantry, is the backbone 
of a prosperous India and if you try 
to build imposing structures by dep
riving them of their land, you are 
trying to cut the ground from under
neath the prosperity of India. There
fore, that is the first point that I want 
to make in regard to this Bill. 

My second point is in regard to 
clause 3 of the Bill. Under what cir
cumstances are these peasants going 
to be evic ted? I know this Bill 1s 
there to prevent these peasants from 
being evicted. It is a noble idea, a 
fine idea. But somehow it so happens 
that the noble idea or the operative 
clause is vitiated by the exemptions 
that are given. Here is an exemption 
in clause 3. In fact, the exemptions 
arc so many that I tell you that no 
peasant  will be able to evade eviction. 
One can bring a suit against him say
ing that he has not paid arrears of 
rent. These ignorant and Hliterate 
peasants cannot be any mPttch for 
those persons who own lands and 
who are there as proprietors. 

Then, the authorities can say that 
"this man lias failed to cultivate the 
land ; this man has not made use of 
the land for the purpose for whirb it 
was meant." I think clause 3 of the 
Bill is a very ingenious one framed 
in the quiet of the Home Ministry. It 
is a clause which is a challenge to the 
tenants and which says to them: ''Do 
what you may; you cannot be saved
from eviction." There are so many 
exemptions given here that any 
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[Shri D. C. Sharma] 
, tenant can come within the mischief 
of anyone of these sub-clauses. You 
will see that so many persons will be 
_put to trouble only because of all 
. these provisions. 

My hon. friend Shri Tyagi is a great 
advocate of widows and widowers, 
and naturally so. I admire him for 
that. 

Ch. Ranbir Singh : The hon. Mem
ber is also a widower! 

Shri D. C. Sharma: But I cannot 
understand how he can save these 
widows from coming within the mis
chief of these provisions. Ch. Ranbir 
Singh was saying that something is 
going to be done to prevent wjdows 
from coming under the purview of 
these clauses. But I tell you that so 
long as our lawyers are alive and so 
long as our courts of law are open, 
I think that clause 3 is going to be a 
clause which is going to do a lot of 
mischief so far as eviction is concern
ed, and there is going to be no relief. 

My third point is this. The Gov
ernment, in clause 1 ( 2) , has reserved 
to itself certain rights. It says that 
these provisions would not apply to 
what the Government acquires. I am 
conscious of the needs of the Govern
ment in this matter and I think if 
these needs are justified, the Govern
ment may do something after payin1 
due compensation to the persons from 
whom the land is taken. I would also 
say that what the Government is 
going to ask for itself, should also 
be given to those trusts and religious 
and educational bodies which are 
doing goOd to the public, that is to 
say, if there is some area which has 
been taken for public utility or for 
medical purposes or for some pur
pose which is good for the public, I 
think that area also should have the 
same privileges which the Govern
ment has reserved for itself. Of 
course, I would Bay that we should 
Bee to it that the taint of commerciali
atlon is not found on these bodie1. 

Bill 
li there is a school where they are 
charging more fees than necessary, a 
religious body which is making money 
out of something, a hospital which is 
making money out of the suffering of 
o ther people, if there are such things, 
they do not deserve any of our sym
pathy. They should not be given any 
concession. But those institutions 
which are serving educational or 
medical ends in an unadulterated 
fashion should be given some kind of 
concession which the G0vernment it
self is enjoying. 

I think religion is a very important 
thing in my country and religi on 
should be given all kinds of conces
sions. But I also believe there are 
other things along with religion. There 
are charit11ble institutions which are 
doing the same amount of good to my 
country. I believe those institution/i 
should a l so  be given some kind of 
concession which they have been 
given . 

Las tly, the Chief Commissioner has 
been made here practically the sole 
j udge of these things. I do not yield 
to anybody in my respect for the 
Chief Commissioner ; I have great 
respect for all administrators and 
officials and I respect the Minister 
also. But I do not want that any 
officer should be given so much autho
rity. Therefore, I believe that some
thing should be done, so that the 
Chief Commissioner is not made the 
sole judge of these matters. 

With these words, I think this is a 
very very inadequate Bill and that 
some supplementary Bill should be 
brought in, so that its purpose may be 
fully served. 

Sbri Datar: I am obliged to hon. 
Members for the suprort, rather the 
extent of the support, they gave to 
this Bill . There were other hon. 
Members who raised certain objec
tions more or less on account of a 
misapprehension of the correct posi
tion of the present Bill. That is why 
I should like to reply to the points 
raised by the hOn. l\lembel'I. 
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Shri Braj Raj Singh and also cer
tain other hon. Members thought that 
.this was something like a zamindari 
abolition Bill or the Land Reforms 
Act that was passed by the Delhi 
Legislature a few years ago. So far 
as land reforms are concerned, you 
will agree that these land reforms had 
to be brought about after great con
sideration, in respect of the agricul
tural lands in the rural areas. In 
Delhi, there was a Land Reforms Act 
which largely fol l owed the principles 
laid down in the U.P. Zamindari 
Abol it ion and Land Reforms Act and 
very important and substantial rights 
of bhoomidari were given to the 
tenants. That was in accordance with 
the policy that the Government have 
been following, of investing the actual 
cultivators of the land in the rural 
areas, with substantial proprietary 
rights . After dealing with all these 
cases, now what we are concerned 
with is the urban area . Till now, 
either under the Act of l 954 of •he 
Delhi Legislature or certain amending 
Acts passed by this hon. Parliament, 
the urban area was completely exclud
ing from the operation of these 
reforms for obvious reasons. One was 
that inasmuch as this was an urban 
area, naturally it was to be utilized 
for the purpose of the development 
of Delhi city and its suburbs. 

Shri Braj Raj Singh:  At the cost of 
the peasantry. 

Shri Datar: No question of "at the 
cost" now. May I explain the whole 
position? The hon. Member will 
kindly bear with me and hear me. It 
is not a good habit to go on interfer
ing with a speech and interrupting. 

Shri Braj Raj Singh: May I point 
out that it is my fundamental rightT 

Shri Datar: There is no fundamental 
right to obstruct. 

Mr. Chairman: Order, order. 

Shrl Braj Raj Singh: Making inter
ruption is a fundamental rfeht. 

Bill 
Mr. Cbalrman: Nobody s'hould rise 

in his sea't when I am standm1. 

Shri Braj Raj Singh: But tile hon. 
Minister is standing. 

Mr. Chairman: May I say that there 
is no such thing as fundamental right 
of interruption in a debate? •rr.ere 
are times when the speaker yields the 
floor. Then hon. Members are at 
liberty to ask any question or make 
interpolations. When the hon. speaker 
does not wish to yield the floor, I 
think it is only proper that the hon. 
Members do not insis t upon making 
interruptions. Now I will be obliged 
if the hon. Minister is allowed to con
cl ude his speech, because there are 
only 20 minutes to 5, and the House 
has to adj ourn at 5 o'clock. 

Shri Braj Raj Singh: May I just 
explain ? I do not want to say any
thing about the ruling and I quite 
agree with you. But is it correct for 
the hon . Minister to take the p0wers 
of the Chair into his own hands? It is 
for you to decide not for the Minister. 

Mr. Chairman : May I say that the 
Cha ir can look after itself and there 
is no need at this particular moment 
to protect the Chair? There may be 
occasions when the Chair may have 
to be helped, but that is not the case 
at the present moment. 

Shrl Datar : I was pointing out that 
this was an urban area and, there
fore, thr urban area was excepted 
from the general provisions relating 
to land reforms. But, ultimately, 
Government found that even in this 
area there were certain agricultural 
lands and there were certain tenants 
who require protection for the time 
being, so far as certain reliefs were 
concerned, beca 1 1se the process of 
urbanisation naturally takes place not 
immediately but gradually. That is 
the r"ason why I made it clear in my 
opening speech that here in this case 
we are dPaling with urban areas. 
Even in respect of urban areas we are 
dealing with Janda mostq covered by 
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notifications issued by the Chief Com
missioner of Delhi under which, in 
the course of the next few years, 
these lands will have to be acquired 
for the benefit of the people. 

So, with this background we have 
to consider the question, not from the 
rural point of view, not from the 
general land reforms point of view. 
If that is appreciated, then most of 
the criticism that has been very 
unwarrantedly levelled at us will 
have to disappear or will have been 
met quite satisfactorily. My hon. 
friend, Professor D. C. Sharma, con
tended that this was some injection 
which would merely protect the pro
cess of life for some time. May I tell 
him that it is our desire to see that 
the tenants as a class, the peasantry 
as a class, are entitled to the fullest 
rights, so far as any area is concemed? 

Shri Braj Raj Singh :  Question . 

Shri Datar: But we should also 
take into account  the circumstance 
that the development of Delhi has a 
bearing upon the advantages that 
the peasantry will be entitled to 
have. Let us not, for certain other 
motives, make, what we call, a 
bogey of the rural areas, of the ten
ants, of the l and-lords, of the urban 
areas and the rural areas, because 
the development of Delhi, may i t  be 
. .mdersiood very clearly, will be of 
the greatest advantage both from 
the point of view of general benefits 
as also from the point of view of 
employment to the various poor 
people including the peasants in the 
Delhi territory and the surrounding 
areas. If this bacltground is under
stood, I am confident that the objec
tions that have been raised will have 
to disappear without any further at
tention being given to them. 

The next point that I should like 
to deal with is aibout certain objec
tions that were made by hon. 
friends. My hon. friend, Shri Tyagi 
who is generally careful in &'01.ni 

through such Bills, has pointed out 
certain difficulties and I thought that 
it might be better to make the posi
tion in the provisions of this Bill 
clear beyond all doUJbt. Anothe.r hon. 
Member also brou,ght ·before ns cer
tain difficulties in repect of one of 
the ,clauses. In fact, Professor 
Sharma gave us the credit by say
ing that we invented in the Home 
Ministry the wordings of a parti
cu lar provision in  clause 3. That is 
entirely wrong. My hon. friend, 
Professor Sharma, made a reference 
to c l ause 3 ( 1 )  ( b )  which reads as 
fol lows :-

"where rent is payable in 
kind that he has without suffi
cient cause failed to cultivate 
the land in the manner or to the 
extent cusi01JT1ary in the locality 
in which t!he land is situated;" .  

May I point out to my hon. friend, 
with due deference to our profes
sors, that sometimes they are un
real istic also to a certain extent, 
they are academic also and without 
considering they go on charging us. 
May I invite his attenti on to the 
fact that a piece of legislation which 
has been in use in the Punjab State 
contains this self-same clause, this 
very clause. The Punjab Act contains 
this clause and we have borrowed it 
from the hon. Member's provincial 
legislation. All the same, in spite of 
this . 

Shri D, C. Sharma: Does he mean 
to say that I will not criticise any 
enactment of Punjlab if it does not 
conform to social custom? ( Interrup
tion) . 

Shrl Datar: Anyway, I want to ab
solve myself from what he calls in
genious manipulation. That is en
tirely wrong. 

All the same, may I point out that 
inasmuch as some words are likely 
to ·be interpreted in a manner which 
-Y not. ibe correct, I am puting in, 
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an amendment according to which 
these words, name1y,-

"in the manner or to the ex
tent customary in the locality in 
which the fand is situated". 

are going to be omitted. I hope 
my hon. friend will be satisfied to 
know that we are going to omit 
these expressions which we had bor
rowed from his State. 

Shri D. C. Sharma: All  States are 
one .  A l l  Sta tes are yours. 

Shri Datar : My h on .  fri end, Shri 
Tyagi  madt' a refc>rence to clause 3, 
sub- c l ause ( 2 ) ( b )  and stated that the 
words "within two years" therein 
W t'l' ( '  l ike ly to be> d is :idvantageous to 
the prrsons for whom this period of 
l im i t a t i on was laid down. He believ
ed tha t  thcrC' wE're certain persons 
under  disability who might l ike to 
take advantage even during the 
period of their disability of certain 
b0nefi t , .  Thi· underlying principl e  
was t ha t  a person under d isabil ity 
i s  a p r·rson na tural ly under disabi
lity in the sense that he cannot take 
advantage of that. All the same, 
with a view to accommodate his sug
gest ion which is understandable what 
we are doing is that for the expres
sion "within two years" we are hav
ing the expression "not later than 
two years" . So that would meet his 
obj ection. 

Shrl Tyagi : That is right. 

Shri Datar: Then my hon. friend, 
Shri Braj Raj Singh wanted some 
figures as t.o horw many acres of 
lan d had been there in respect of 
which there were evictions. I would 
give the figures to him. So far as 
tenants ej C'ctC'd in court are concern
-ed their numlber was 19 and the 
ar�a involved was 21 acres. So far 
as tenants ej ected out of court or 
privately are concerned, they were 
477 in number and the total acreage 
was 482. Thus you will find that 
496 tenants had been ejected and the 
·area from which they were ejected 
was 503 acres. Thia has to be con-

Bill 
sidered against the ,background of 
4,000 acres of land and about 1 ,200 
tenants. 

Then it was contended that these 
persons ought to be entitled to a 
share in compensation . I have point
ed out that whenever any of these 
lands were acquired compensation will 
have to be paid under the Land Ac
quisition Act. Now when compensa
tion is to be paid, these tenants 
a l so are enti t led to compensation. It 
is not  that the landlord wi l l  take the 
whole amount of compensation. 
These tenants also will have a sub
stantial  compC>nsat. ion to their share. 

Shri Narayanankutty 
(Mukandapuram ) : What 
quantum of compensation? 

Menon 
is the 

Shrl Datar : I t  depends upon ihe 
length of their occupation. I have 
got hen.' some figures according to 
wh ich  thl' occupancy tenants get more 
t ha n  �vcn the landlords. Otherwise 
the  l and lords woul d get more nor
mal l .v .  So, the l ength of the period 
of  O( 'C:Upat ion is a factor which is 
taken into account. I may therefore 
assure the House that they also would 
be en t i t l ed to proper compensation. 

So far as religious and charitable 
institutions are concerned, most hon. 
Members who criticised this pro
vision had not observed the expres
sion "requires the land bona fide''. 
The starting of a hotel , as my hon. 
friend suggested ; might not be a bona 
fide purpose . 

Shri Braj Raj Singh : You have not 
defined it. 

Shri Datar: In any case, the word 
"bona fide" is there; and if anything 
is done Tiutla fide ; dishonesty or dis
ingeniously they cannot have the 
advantage of this . 

My hon. friends on the other side 
critic ised very strongly the conres
sions that have been given to religious 
or charitable institutions. They do 
not want anything so far as religion 
is concerned. All the same we have 
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to look after these religious insti
tutions and I might tell my hon. 
friend Mr. Sharma, that the word 
"charitaible" includes educational, 
medical or any work which is done 
without any idea of profit, with a 
view to benefit the community. There
fore, these words have great value. 

Then the words "dwelling house", 
"cattleshed" or "business premises" 
have been pur,posely introduced. The 
urban population and the l"W'al po
pulation would mix together and in
spite of what certain quarters said, 
they would mix harmoniously and 
the false distinction that is some
times sought to be made between 
the rural population and the urban 
population, or between the land
owner and the tenant, has to go. 
After all , we are one. We have to 
look after the whole society and 
,greater attention has to be given to 
those who are not well situated, who 
are poor and to whom greatest ad
vantages have to be given. 

Shri Tyagi :  I would like to have 
one clarification. The amendment 
my hon. friend has accepted seems 
to be quite satisfactory. Would he, 
however, make it quite clear, that 
during the days when this disability 
occurs on a young child, or a minor 
:fur instance, if somebody wants to 
build some house for the children . 

Shri Datar: I have met the sub
stance of the hon. Member's conten
tion. 

Shri Tyagi : Will he be 
to eject tJhe pocson and 
house during that .period? 

qualified 
build his 

Shri Datar: I would tell the hon. 
Member not to take any further 
commitments from me. The word
ing is very clear. "Not later" means 
that the earlier period does come 
in . 

'"' ;II"" s:r�� : 1l' � � � 
� � I ;;fl' � if/ltldcf\1 < �' lfii 

� qi: ""  "'1' ffl ifi��lll'1 m-1' t. 
ffl � � � � lf>1 � W  
� it m t m m � ? 

Shri Datar: So far as these persons 
are concerned, even though they are 
in uiiban areas, they have to be 
looked after and that is our general 
policy, as one hon. Memlber said in 
the course of his general observa
tions. 

Mr. Chairman: The questioo is : 

"Thai the Bill to provide re
l ief to the tenants of land in the 
urban areas of the Union ter
ritory of Delhi , be taken into 
consideration." 

The motion was adopted. 

Mr. Chairman: We wm now pro
ceed with the clause-by-clause 
consideration. There are six am
endments given notice of by Shri 
Ansar Harvani. He is not in the 
House .  So nothing is to be done 
about those amendments. There are 
two amPndments proposed by the hon. 
Minister which we will  consider under 
clause 3 .  

Now I will put clause 2 to  the vote 
of the House. 

The question is :  

"That clause 2 stand part of the 
Bill". 

The motion was adopted. 

Clause 2 was added to the Bill . 

Clause 3- ( Grounds of ejectment 
of tenant ) 

Shri Datar: I beg to move : 
( i ) Page 2 ;  lines 34 and 35 ;  omit-

"in the manner or to the ex
tent customary in the locality 
in which the land is situated". 

( ii )  Page 3, line 14,-

for "within" substitute "not later 
than". ( 8 ) . 
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8llri Tya,1: Why not "within the 
period not later than two years"? 

Shrl Datar: Instead of "within two 
years" it will be "not later than two 
years". 

8hrl Tyap: Within a period not 
later than such-and-such- that will 
be clear. The period will start from 
that date. Otherwise that doubt will 
be there. 

Mr. Chairman: Shri Braj Raj 
Singh. 

�r "� f� : � ;;ft, i:rr,=r
;mr lF'IT � .tt � � � � it iilT 
� irn � � t '3',f it � rn
ik c; it; �  it -4·� M ""� � I  
ffl � ¥Tm � fit; "Rk;r" if;' � !fU 
11;,n?: � i;;-" W f<tlrr ffl I � 
� � f.t, � � <fiT irn If'{ it; 
lFJft � '3'.f mn:r mirr 1"1', � 
miff <fil, ,J,�ifi!i:ii! cr.r �.r,r.n: � � g, 
m <fiT F-s?lfo1f*r <f.T �m it �� 
� <fil' � �T � I �  � mrn
zyTT, � f-s?lf<ilf�lt <tfr �ffl"ff it �T 
;;.f �l'TT if;T � � �  I m �
� it; mr �m �. � � � f.t. 
m ;;rr � t cr � ! , � 
� � irn � lf?Jft �TGlf <tfr 
� � t fit; fmil� <tfr � if 
� �� � cr.r � ';3ol' �1111 
� � �' � l"1' i�� � cr.r ' 
� �.r <fiT � �, ITT � � f.r,;r 
t· ';3� it; � � I ,;fif 1'l'1T"< 

� � � � � ! :  
" . . . .  and the proceeding for 

ejectment is instituted not later 
than two years from the date 
when he ceases or has ceased to 
be a person under disability." 

17 hrs. 
m � � amft �  t, ITT il' �  
t Ai �� 1'iT 1'i1'f ""' ;r(Y f.A;mrr I 
� w � t � if iilT � � 'IT, 
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�m a'R � mO'q (fle�\ilt.:« � 
� it, �mr il' �m i fili � 
� 1'i1' !tri •McNit{ift t I � it lfffl 

�� if(f t Ai •l ;;i) � � t q: 
aiTf "m � lfiT q-m: ... rn t 
� �m t, � !ftfi:A; ,mm· 
� .f(f � t, 1fT � flt>" !fTfiA; 
�- � .f{f f I 1A' iil1' � im'lfT 

'11' -rn ll· � � t � �  
t fer. Jf'?!ft � � � 
f� � I � ii!T � � ifffl � !  
ITT �  <ti111a.,;1< 'tit �  rn it; m
ltivfl' � � 1fT � � !f.'viT � 
� ? wn: ,wmc,.i < � pt.if � � 
� "+fTcAT « <fiT{ ifm' • � ITT 
ll. � � fer, � ffllfi �T � 
� � 1 ;;mr ll� � qr, � �  
" ' .. ..-..;.: ,, ' � ? i(jijj't,j�,s -,,i .,.v11 ii- � 1fT 'll;tl • 
� <firf qf� � � f.r. ffl 
ro � �r f.;;r;; f.t "� � � 
fG \l ,.,;,1ifc�" m ::ifT � � 1 ;;r.r a'!fi' 
� fef� � -� � a'ifi � it 
:;fr;;' � � f;;r;r t ft:r'lf � ffl11T 
f;r, ';3t� � � ifi f� �  I � �  
it ifffl ffl � iim � � , 
ITT ;r-G � <fiT ';3� � � � t 
� � t flt>" � �� � � ifi' f� 
� ifit<l'T � �. ITT � � �  
� � ' 

Shri Datar: I shall reply to the
latter point. So far as the latter point 
is concerned, my hon. friend wanted to 
make a distinction between the rights 
of the tenants as such and the rights 
of the religious institutions. So far 
as the present amendment is concern
ed what we have done is to hold a 
baiance equitably between the rights 
of the institution and the rights of 
the tenants as such. 

Under the scheme of this Bill, the 
tenants will not be affected at all. 
The tenants will continue in possession 
of the lands held by a religious or 
charitable institution, but the lands. 
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-wm be taken away only provided 
bona fide they are required for fur
therin.g the cause or the purpose of 
the institution. Only in that case, the 
tenants will be dispossessed. Other
wise, the rights of the tenants are 
supreme. They have been kept as 
they are. 

Sbri Tyagi : Before you put the 
amendments to vote, I would like to 
move an amendment to the amend
ment . Since these amendments were 
not given notice of earlier, we could 
not give notice of amendments to 
.these amendments. The amendment 

BiU 
seeking to substitute the word 'with
in' by the words 'not later than' is 
welcome . . . . . 

Sbri Datar :  That is a different 
amendment altogether. 

Mr. Chairman: I am afraid that it 
is time for the House to adjourn now. 
The amendment to the amendment 
may be given notice of. 

17 .04 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday; May 
2, 1 96 1 /Vaisakha 1 2 ;  1 883 ( Saka) 




